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(See Rule 42) 

in the Central Administrative Tribunal 
GUWAHATI[ BENCH : GUWAHATI 

ORDER SHEET 

APPUCATION NO. 7 59/a o - 	OF 199 

A1icant(s) -  

Respondent(s) 

Advocate for Appiicants) /4 	K 

'Advocate; for ,  Respondent(s) 	C' 

IOteS of the Registry 	Date I,, Order of the Tribuna 

Heard Mr.K.K.Phukan, learned counsel 

for the applicant and Mr.B.S.Basumatary 1  

learned Addl.C.G.S.C. for the respondents. 

Application is admitted. Issue notice 

on the respondents. by registered post. 

List on 31.5.00 for written statement 

and further orders. 

Member 
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L11.00• Preèent Hon!ble Mr. Justice D.N. 
Chowdhury, Vice-Cha irman. 

None appears for the applicant. 

The respondents have already filed 

written statement. The Case Is ready 

for hearing. 

Let the case be listed for 

hearing on 19.2.2001. 	• 	 .. 
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19.2 .01 Fir S.Chakraborty on behalf of Mr K.K. 

Phukan, learned counsel su]brjtted that 

the applicant is receiving the written 
statement today and reqiires to go 

through it. 

List, again on 1603 .2001 t,Qenble 

the applic ant to file rejoinder, If any ,  .. 

Menbe r 	 vice -Chairrn 
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sites of the Registry 	Date 	 Order of the Tribunal 
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17.5.01 

bb. 

heard counsel for the parties. 

%aring concluded* Judgement delivered, 

in open court, kept in separate sheets* 

The application is disposed *x of 
in terms of the order* o order as to 

costs. 

C ( LL 
Member 	 Vic e-Chaizman 
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CENTRAL ADMINISTRATIVE TRISUNAL 

GUWAHATI SENCH. 

O.A./XX. No. . 15Q 	of 2000. 

DATE OF DECISION 

Shri Hiren Borah 	
APPLICANT(S) 

Shri K.K.Phukan 	 ]-DVDC]TE FOP THE: APPLIC]NT(S) 

VERSUS - 

Union of India & Ors. 
— 	 RESPTPENT(S) 

Shri A.1b Roy,Sr.C.G.S.C. 	 ADVOCATE YOR THL 
RESPONDENTS - 

THE NON 'BLE MR JUSTICE D.N.CHOWDHURYs  VitE CHAIRMAN. 

THE HON'BL MR K.K.SW , ADMINISTRATIVE MEMBER. 

1. Whether Reporters of local papers may be allowed to see 
the judgnent ? 

2 	To be referred to the Rporter or not 7 

3. 	nether their Lordships wish to see the fair copy of the 
udgnant ? 

4.iether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Hon'ble 

9 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GU!&AJiATI BENCH. 

Original App tic ation NO. 150 of 2000. 

Date of Order : This the 17th Day of May. 2001. 

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairmafl. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

&ri Hiren Borah, 
Accounts Officer, SSB, 
North Assam Division, TeZpur,  
Ass am. 	 . . . Applicant. 

By Mvoc ate Shri K .K • Phukan. 

- Versus - 

I. Union of India 
represented by the Cabinet 
Secretary to the Govt • of India. 
Cabinet Sec re tariate. 
New Delhi. 

The Director General of Security, 
Directorate General of Security. 
Coordination Ce 11, 
East Block-V.R .K.Puram, 
New Delhi-66. 

The Director, SSB, 
Block V (East), R.K.Puram, 
New Delhi-66. 

The Director (planning) 
Directorate General, 
Coordination Cell. 
East Block-VR, IC.Puram, 
New Delhi-66. 

Divisional Organiser, SSB, 
North Assam Division. 
'i zpur. 	 . . . Respondents. 

By Shri A.Deb Roy, Sr.C.G.S.C. 

K .K .SHARMA,ADMN .MEMBER, 

This application under Section 19 of the kmini stra-

tive Tribunals Act 1985 is directed against the 00M.N003(4)/ 

Co-ord/93 dated 20.5.2000 whereby the applicant's prayer 

for creation of the Grade of Senior Accounts Officer in 

contd...2 
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the scale of R.s.2200-4000/-.(reVised to the scale of I.8000.. 

13500/-) with effect from 1.4.1987 was rejected by respon-

dent No.2. 

2. 	The applicant was appointed as officiating Accounts 

Officer in the Directorate General (Security) in the pay 

scale of R.2375-75-3200-.EB-160-'3500/- p.m. with effect 

from 15.3.84 • He was confirmed in the same post with 

effect from 31.3.87. The applicant has been working in 

the same capacity as on today. it is submitted that as 

per recommendation of the IVth Central Pay Commission 

there should be parity of pay of Accounts and Audit staff. 

Accordingly restructuring scheme was extended to Accounts 

staff with effect from 1.4.87 vide Government of India, 

Ministry of Pinance •O.M.No. P.6(82)-IC/91 dated 22.9.92. 

Under this scheme 80% of the posts of Auditors and Section 

Officers (Audit) of the Xndian Audit and Accounts Department 

and other organised Accounts cadres were re-designated as 

Senior icounts/Audit off icer and Senior Assistant Director 

of Accounts and placed in the higher pay scale of .2200-

4000/- with effect from 1.4.87. It was provided that Audit/ 

Accounts Officer who had completed 3 years of regular 

service in the scale of Rs.2375-3500/- would be eligible 

for a promotional pay scale of Rs.2200-4000/-. It is 

submitted that in the Directorate General of security 

secretariat service the accounts cadre consist of following: 

"Accounts Officer 

Accountant 

Junior Accountant 

Class II 	.2375-75-3200-EB- 
(Gazetted) 	100-3500/- 
(Ministerial) 

Class III 	.1640-60-2600.- 
(Non Gazetted )EB-75-2900/-
(Ministerial) 

Class XII 	.1400-40-1600-50- 
(Non-Gazetted )2300-EB-60-.2600/-" 
(Ministerial)" 
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The duties and responsibilities of the Accounts Officer in 

Director General of Security are identical to those of Audit and 

Accounts Officer of rndian Audit and Accounts Department and other 

organised cadre as such Accounts Officers serving under the 

Director General of Security are entitled to jAiw, status and 

facilities of pay as are giu9n to Audit/Accounts Officers serving 

under Indian Audit and Accounts Department. The san:ticnd strength 

of Accounts Of ficars untler Directox' General (Security) are 15  and 

applicant is well within the 00% of 15 postso. which can be rs—desig 

nated as Senior Accounts Officer. After the recommendation of the 

IVth Pay Comrnision the applicant made representatiOns for creation 

of proriotinnal scale of .2200-4000/i'. The first representation 

made by the applicant was dated 1795.93 which was rejected by the 

respondents by their letter dated 11.7.94. It ii submitted that 

the benefit of scale of Rs.2200'.4000/. is being anjoyad by the 

Ae8iat*nt OLrectorste General of Security who is posted in the 

eabinet Secretariat and whose post is equivalent to the post 

of Accounts Officer he]iJ by the applicant. Another proposal for 

creation of the selection grade in the rank of Accounts Officer 

was rejactsd by the Cabinet Secretariat by their O.M. dated 

5.0.94. The applicant stsin nude representation dated 19.3.99 

which has bean turned down by the O.M. dated 28.5.99. It is 

submitted that the respondents have failed to consider the 

genuineness of the applicant's case. 

2* 	Mr,, k.K.. Phijktn, learned counsel appearing for the applicant 

argued that the applicant was entitled to the same pay as 

admissible to the officers working in the Indian Audit and Acccunt 

departcierit. The applicant is also performing the same duties as  

performed by officers of the Indian Audit and Accounts department. 

In the Audit and Accounts department there is a provision of 

promotional scale of Re. 22004000/.. on cou4etion of 3 years 

of service as Accounts Officer. The applicant who is doing the 

aontd. .4 
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same job for the last 17 years has been deprived of this benefit. 

The fundamental riçhts of the applicant have been violated. The 

respondents have failsd to ppply their mind in a fair and just manner 

and failed to appreciate the genuirirnass of the applicant's case. 

There is a discriminatory treatment in as much as the appli:ant 

is not getting the promotional grade which is appli:able to the 

Indian Audit and Accounts department. The applicant is entitled 

to the benefit of the promotional grade of 1b, 2200-4000/-. with 

effect from 1.407 and corresponding sale of bo 8000-.13500/-. 

from 10.969 

3. 	The respondents have filed their written statement. Ir. 

A.Ib Roy, learned Sr.C.G.S.Co relied on the written statement. 

N. submitted that the Directorate General of Security (Secretarial) 

Service Rules, 1975 provide for the posts of (i) 3unior Accountant, 

(ii) Accountant and (iii) Accounts Officer. As then, is no p6st 

of Senior Accounts Officer as such, the applicant is not entitled 

to the benefit of non existent promotional scale of. 2200 — 4000/ 

as this scale is not avilable as per the Service Rules applicable 

to the applicant. The O.M.No. F.6(82)IC/91 dated 2?.9.92 on which 

the applicent is basing his claim is applicable to organised 

Accounts Cadre. The learned Sr.C.G.S.Co referred to the Vth Pay 

Commission report and mentioned that there are 19 servicee which 

are referred as organised service cadres and the app1jcanta 

department does not figure therein. A. the Directorate General of 

Security is not a organised Accounts Cadre the recoimiendation 

of the 11th Pay Gomaission in respect of organised Accounts Cadre 

cannot be ,xendsd to the applicant. The duties and responsibilities 

of the Accounts Officer in the OGS are not identical to those of 

Audit/Accounts Officer in the Indian Audit and Accounts department. 

The Accounts Offióer in the 063 only with accounts matters and 

do not perform audit work. The 063 Accounts cadre doesnot conform 

to laid down parameters prescribed for onqanised accounts oadrs/depia... 

tment and has not been recognisd as an orqanised A --counts Cadres 

c 	 contd...5 



As the applint was drawing pay in th pre—r9vised scale of .2375 

15J 1 J/_ the sarse had been revised to K94 7490'.115)0/" on the basis of 

Vth pay Commission recommendations. Nowe:sr, the same had been 

revised to Re. 7500.42000/1. with eYfect from 1.1.96 by the sanction 

of the President. A proposal for creation of the e1ectiOn grade 

of Re.2200-40001— was sant to Cabinet Secr.tariate which was 

however, turned down on 23.9.93. With regard to the applicantts 

submigon that Asaietnt Director of Accounts, Directorate of 

Accounts which is alec in the Cabinet Secretariat is getting the 

benefit of scale of Ra.2200-4000/'. bhila the same was denied to 

the applicant who was also working in the Cabinet Secretariat. 

It is submitted that the two posts are not comparable. The Accounts 

Cadre of the Directorate of Accounts, Cabinet Secretariat Which 

includes the post of Assistant Director of Accounts has been 

declar&id as Orqaniad Accounts Department by the C.G.A. While 

the applicant's cadre has not been declared as organised cadre. 

The duties and reponsibiliti9S of the Accounts Officers in OGS 

and the Audit/Accounts Officers in Indian Audit and Accounts 

department are not identical. It was stated that different paramatere 

are applied for constituting the Accounts Cadre into an organised 

Accounts service. For the organised accounts se'ice the direct 

recruitment to the grads of LDCs and Auditors are made from the 

open market through Staff Selection Commiesion.FOr promotion 

to the grade of Selection Officer from eligible Auditors officer's 

of IAAD have to take an examination for• promotion to the grade. 

Different expertise are built up in the organisation for promotion 

of departmental officers to the next higher grade and the deputation 

quota has been completely done away with. These conditions are not 

fulfilled as per the OGS and Accounts system. The Staff structure 

of DGS does not match with that of the orqanised Accounts Cadre, 

The DGS is ovarned by its own recruitment rules and it being 

a security organisatien has been exempted from the purview of 

Staff Slection Commission. In view of this the claim of the 

applicant that there is a discrimination is not valid. 

( 
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1 	 We have heard the parties at length and also 

perused the documents relied on by the parties. Taking a 

overall view and considering the submission and the docu-

rnant relied on by the parties we are of the view that. tha 

applicant doeenot belong  to organised Accounts cadre as 

submitted by the learned Sr.C.G.S... The Recruitment 

Rules for Accounte Officer jnOG$ are different from 

those of the Organed,Accounts Cadre. Theduties and ree.  

ponsibilitiasof the two are al.Eo not identical. As the 

applicant does not belong to Organised Accounts Cadre he 

•s not entitled to the benefit Of O.. No.F.6(82)Ic/91 

dated 22.9.92, There is no promotional grade oF.2200-

4000/-under the DGS. Unless the department creates the 

promotional scala. of .22004000/. the applicant is not 

entitled to the benefit of higher scale or .22O0-4O0O/. 

We find no reason to interfer, with the impgnad order 

dated 28.5.1999. Having considered the applicants'case 

legally, there is another aspect of the matter that 

cannot remain unnoticed. The applicant is holding the 

post of Accounts OfFicer from 31.3.87. As per the extant 

rules he cannot look forward to any promotion, as there 

is no averje for further promotion. He is entitled to the 

same acale of pay as Accounts Officers in the Organised 

Accounts Service. Non existence of aveies of promotion 

can affect the efficiencti; of any person. The applicant 

having worked sincerely for long years finds no scope 

for promotion. The.respondents may sympathicafly consider 

the applicant 1 s case for creation of another avenue of 

Contd,,? 
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of promotion, With these remarks, the application is 

disposed of as above. There shall however, be no order 

as to costs. 

\c 
çK.K. SI1AFIPA) 

AQPUNISTRATIUE MEMBER 

yt 

( D.N.CHOWDHURY  ) 
VICLCHAIRMAN 
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IN THE COURT OF THE gENTRAL ADMINISTRATIVE TRIBuRAL:GUWBATI BENCH 

GUWAHATI. 

0. A.1wO. . 	/C~ 
Sri Riren Borah........ ..............Applicant 

Vs 

Union of India and others 

t1 

SL.NO. 
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IN TEE CENTRAL ADNINISTRATIVE TRIBNAI,GUIAaATI BENCH 

JWBATI. 

(in gpp1jcatjon Under Sedtion 19 of the CAT Act, 1985) 

O.AJo. 	/20000 

BETWEEN 

Shri Riren Bora 

Accounts Of fioer,SSB, 

North Aosan Division,Tqpur 

Assam 

z 

fl - 

A N D 

I .The Union of India 
r. 

represented by the Cabinet 

Sec*etary to the Govt. of 

India,Cabinet Seoretariate 

'Now Delhi, 

2.The Director of General 

of Security,Directorate General 

of Security Coordination Cell, 

East Block-V,RJ.Puram, 

New Delhj-110066, 

3.The Director,SSB 

Block V (East),a..Puram, 

New Delhj-110066. 

4.The Direotor(Plannjng) 

Directorate General 

Coordination Cell, 

Egst Block-VR.K.PUram,. 

New Delhj-110066. 

5 .Divisional Organiser,SSB, 

North issan Division, 

Te apur. 

I .... RESPONDENTS. 

DETAILS OP APPLICATION : 

I. 	Particulars of Order(s) against which this ppiljcptioi is made. 

This application is made challenging the Order issued under the 

hand of Director Planning (Coortt) in the Directorate General of Security, 

contd.. . . .2/.. 

)J--t>ItA,v 2k 
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Coordination Cell,New Delhi vide O.LNo.3(4)/000rd/93 Dt.28.5.99 reoei-

yed unger covering Memorandum No.22/Eatt/SSB./&I/91 (28)3340 Dt.3.6.99 

issued under the hand of Joint Deputy Director (A),off ice of the Direc-. 

tor,SSB,New Delhi whereby,  the representation of the applicant for gran-

ting promotion grade in accordance with the Fourth Central Pay Commi-

salon was misinterpreted as such turned dewn. 

Jurisditiom of the Trjbunal_ 

The applicant respectfully states that the cause of action has 

been arisen within the juriadicti.i of this Hon'ble Tribunal. 

Limitation : 

The applicant respectfully states that the case is filed within 

the time as prescribed under section 21 of the Administrative Tribunals 

Act, 1985. 

Facts of the case : 

4.1 	That the applicant is a citizen of India being permanent resident 

of South Eazarapar,P.O: Teapur in the District of Soiitpur,Assam as such 

he is entitled to all the rights and previlages guaranteed by the Cons.-

titution of India. 

4.2 	That the applicant respectfully states that he had been appointed 

as Officiating Accounts Officer in Directorate General (Security) in the 

pay scale of .2375-75-3200.-B-.100-3500/p a and joined the post on 15.3.84 

(P.M.) and he has appointed in the post in a substantive capacity w.e. 

from 31.3.87 vide Memorandum No.3(2)/Coord/84 Dt.3.4.870 

A cop; of the aforesaid Memorandum 

Dt.3.4.87 is annexed herewith and 

marked as ANNEXURE-'I' hereof. 

4.3 	That the applicant respectfully states that he has been working 

in the said capacity presently having been posted in North Assam Divi-  

sioa,Tezpur whose pay and allowmaces are borne by the Cabinet Seoreta-. 

riat,Govt.of India,New Delhi in a like manner to the post of Assistant 

Director of Director of Accounts. - 

4.4 	That the applicant respectfully states that as per recommendation 

of Fourth Central Pay Commission there should be broad parity of pay 

structure of Accounts and Audit Staff.Accordingly restructuring scheme 

has been extended to Accounts Staff w.e.from 1.4.87 vide Govt.of India, 

Ministry of Finance 0.14.Io.F/6(82)-I0/91 Dt,22.9.92 thus 80% of the 

posts of Accounts/Audit Officers of the sanctioned strength in Indian 

Audit and Accounts Department (in short L&) and other organised cadre 
were redesignated as Senior Accounts/Audit Officers and Senior Asstt. 

Director of Accounts and placed in the higher paj scale of s.2200-75-2800-

100-4200/ p  m.w.e.from 1.4.87.It was also provided in the said Govt..f 

- 	 contd.....3/- 

- 

- 
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said Gsvt.of India office Memorandum that the Audit/Accounts Officer in 

the pay scale of 1.2375-75..3200-EB.-1OO-3500/p m.ho have completed 3 

(three) years regular service will be eligible to entitled promotional 

pay scale of f.2200-75-2800-EB-4000/p m. 

A photostat true copy of the aforesaid 

Memorandum Dt.22.9.92 is annexed here-

with and marked as AJWiXURE-'2' hereof. 

4.5 	That the applicant respectfully states that the Comptroller and 

- 	Audit General of India (c & AG)vide his O.N.Ne.2420-GE.11/116-92 Dt. 
• 	23.9.92 redesignated the p1st of Audit/Accounts Officer enjoying the 

pay scale of .2200-75-2800-EB-100-.4000/p m.as Senior Audit/Accounts 

• 	Officer, 

A true copy of the aforesaid said O.M. 

• 	 Dt.23.9.92 is annexed herewith and 

marked as AIINEXURE- 13' hereof. 

4.6 	That the applicant respectfully states that as provided Under Rule 

4 of the Direc*orate General of Security (Secretarial) service Rules 1975 

the Secretarial service of DG(a) consist of four cadres.The 4 of the 

aforesaid Rules runs as follows : 

"4. 	COMPOSITION ,OF TELSERVICE 

(i) The Secretarial Service shall consist of four cadres,namely:-. 

Secretarial Cadre, 

Ministerial Cadre, 

Stenographer Cadre, and 

Accounts Cadre. 	 - 

(2) The designations, classifications and scale of pay of the posts 

- included in each of the cadres,referred to in sub-Rule (1),shall be as 

shown in the table below, namely:- 

S.No. 	Designation 	ClassifiCation 	Scale of pay 

s 	 (j) Secretarial Cadre 

1, Assistant Director (Admu,) 	Class I(Gasetted) 	ft. 1200-50-1600 

(Non-Ministerial) 	Cabinet SecretarlE  

Notification No. 

A-i 201 8/8/83-DO-I-

dated 18.8.84. 

24 Section Officer 

1. Assistant 

(ii.) Ministerial Cpdr. 

Class II 

(Gezetted) 

Class II 

(Non-Gazetted). 

. 2000-60-2300 

EB-75-3200-1 00-. 

3500, 

Rs. 1400-40-1600-

50-2 3 

oontd.... 4/- 

3 —ier' 	
k/tk 
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Upper Division Clerk 	Class III 	. 1200-30.-1 560-EB-40-2040 

(Non-Gazetted) 

Lower Division Clerk 	Class III 	. 950-20-11 50-3B-25-1 500. 

(Non-Gazetted) 

Stenographer Cadre. 

Selection Grade Steno- 	Class II (Gazetted) 

- grapher (Private Sedretary) 	(linisterial) 

Stenographer Grade I 	Class II(Gazetted) 

(Senior Personal Asstt) 	(Ministerial) 

Stenographer Grade II 	Class III (1on- 

(Personal .sstt) 	 Gazetted) - 

(Ministerial) 

• 2000-60-23 00-EB- 

75-3200-100-3500 

. 2000-60-2300-EB- 

75-3200-100-3500. 

• 1400-40-1600-50 

2300-EB-60-2600 

Stenographer Gøade III 	Class III 	 Rs.1200-30-1560-EB 

(Non-Gazetted) 	40-2940. 
I 	(linisteriai) 

(iv) Accounts Cadre 

Accounts Officer 	- 	Class II 	 . 237 5-7 5-3200- 

(Gazetted) 
	

EB-.1 00-3500. 
(Ministerial) 

Accountant 	 Class III 	 . 1640-40-2600 

(Non-Gazetted) 
	

EB-7 5-2900. 

(Ministerial) 

Junior Accountant 	 Class III 	 . 1400-40.-I 600- 

(Non-Gazetted) 
	

50-2300-EB-60- 

(Ministerial) 
	

2600. 

*Is 	That duties and responsibilities and the functional needs of the 
Accounts Officers in Directorate General (Security) is identical to that 

of Audit/Accounts Offjcera in I&&AD and other organised cadre.As such 

the Accounts Officers serving under the Director General (security) are 

entitled same treatment same status,same facilities,same benefits inclu- 

ding equal pay for equal work l.ke that of Audit/Accounts Officers serving 

under Indian Audit and Accounts Department. 

That the applicant respectfully states that Audit/Accounts Officers 

in IA&AD and other organised cadre including the Asstt.Director of Accounts 
- - 	 -- - ---- 

who are-also directly at the disposal of the Cabinet Secretariat like 

that of the applicant and on conpietion of three years regular service at 

the pay scale of R,.2375-75-2800-100.-4000/p in.have been redesignated as 

contd... .5/- 
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Sr.Audit/AceountB Officer putting them at the promotional grade ecale of 

.2200/42O0/(pre-revised) in accordance with the scheme of 19920 

Be it further stated that the pay scale of Central Govt.employees 

was revised w.e.froi twt% 1.1.96 as per recommendation of the Fifth Central 

Pay Commission*Aa such the Audit and AccountS Officers in X&AD and other 

organised cadre including the Asstt.Director of Accounts under the Director 

•f Accounts who have been allowed to draw the promotional grade pay scale 

it R.2200-75-2800-100-4000/p a.have been revised to 80001-13500/p m. 

	

4.9 	That the applicant respectfully states that as per restructuring 

scheme formulated in 1992 80 of the posts of Accounts/Audit Officers of the' 

santioned strength in Indian Audit and Accounts Dept.(in short LA&AD)and 

other organised Cadre were placed in promotion grade at higher pay scale of 

Rz.2200-75-2800-100-4200/p m.v.e.from 1 .4.87.It is pertinent to mention here 

that the applicant being member of the organised Accounts cadre belonging 

to the it DG(s) the seniority position is 12 as circulated vide Memorandum 

No.3(2)/Coord/84 Dt.3.4.87 (ANNEXURE-1 to the 0.A.) as such he is well with-

in the sanctioned strength of 80 to 15 posts of Accounts Officer of the 

Directorate General of Security. 

	

4.10 	That being highly agreived with the in action of the Director Gene- 

ral of Security in respect of implementation restructuring scheme relating 

to Accounts Staff as recommended by the Foubth Central Pay Commission the 

applicant had submitted his representation to the Director,SSB for consid-

eration and to give him benefit as entitled as per recommendation of the 

Fourth Central Pay Commission as regards the extension of restructuring 

scheme by way of granting promotional grade at the higher pay scale of . 

2200-752800-EB-1 00-4000/p n. as it appears. 

A photostat copy of aforesaid represen-

tation Dt.17.5.93 is annexed herewith 

and marked as ANNXURE-' 4' hereof. 

As it appears unfortunately the Directorate of SSB misread the 

representation of the applicant and also has misinterpreted the restructu-, 

ring scheme,1992 as recommended by the Fourth Central Pay Commission as 

has already been implemented by the I.&AJ) and other organised cadres and 

similarly situated persons have been granted promotional grade at the high-

er pay scale of I.2200-75-2800-B-100-4000/p ae to wit letter No.22/SSB/A1/ 

91(28)1421 Dt.11.7.94 may be referred to here. 

A photostat true copy if aforesaid 

letter Dt.11.7.94 is annexed herei 

with and marked as WZUBE-' 5' hereof. 

contd.... .6/- 

Iiji' 	
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Interestingly same benefit has also been given to the Asstt.Djrectorate 
General of Security iihose post is equivalent to the posts of Accounts 
Officers of SSB,ARC and SF? etc only there is a difference in nomencla-

ture. 

	

4.11 	That the applicant respectfully states that on the bajs of the 

prop.sal given by the SSB Directorate the matter was taken up with the 
Cabinet Secretariat and the Cabinet Secretariat has turned down the pro-

posal with a cryptic Order No.3(4)/Coord/93 Dt.5.8.94.Relevant portion 
of the above Memorandum is reproduced herein below :- 

..•...... .I•...•.•..•. •........s....................... 

2. The cases was referred to the Cabinet Secretariat and 

they have informed that the subject proposal of DG(s) has 

been considered in consultation with integrated Finance. 

They have made the following abservationa which are re.- 
• 	produced below:- 

"4s three posts of Senior Accounts Officer in 

the pay scale of .3000-4500 have been reoo-
nnnended in the Cadre Review of DG(s) service 

and that proposal is under consideration,there 
/ 
	

is does not appear to be any justificatlea for 

creation for a selection grade post seperately. 

Besides,the analogy of DP&T 0.MLDt.14.8.87 

provisions cannot be made applicable in the case." 

3."It is mentioned that the above proposal is being again 

taken up with Cabinet Seoretariat.The out come of the 

above proposal would be intimated in due course." 

- 	 A photostat true copy of the Memo- 

randum Dt.5.8.94 is annexed herewith 
and marked as &NNEIIJRB- 1 6' hereof,' 

	

4.12 	That the applicant respectfully states that on receipt of the 

above Hemorandum Dt.58,94 the office of the Divisional Organiser,North 
Assam Division,Tezpnr addressed a letter to the Asett.Director (BA), 
office of the Director,SSB vide No.1/9/(127)/PF/95/595-96 Dt.19.1 .95 
whereby it was clarified that the applicant had never prp represented 
for creation of poit of Sr.Accounts Officer selection grade at the pay 

scale of Ib.3000-4500 an& it was reiterated that he represented for gran-

ting him promotional grade of Account8 Officer in the scale of R.2200-
75-2800-BB-100-4000/p ii, as enjoyed by the other tccounts Cadre inolud- 

ing Asatt.Director of Accounts in accordance with the Govt.of India,Minis-
try of Finance Scheme 1992. 

I 	 oontd...,7/_ 
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A photos tat true copy of a2ores aid 

letter Dt.19.1.95 is annexed here-

with and aaked as ANNEXUB- 17' here..-

of. 

	

4.13 	That the applicant respectfully states that the pay scale of Cen- 

tral Govt.employee have mzb once again been revised w.e.from 1.1 .1996 

as per recommendation of the Fifth Central Pay Commission and the Accou-

nts Officers of Directorat General (Security) were granted pay scale of 

.7450-250.-11500/p m.agaiust prerevised scale of .2375-75-3200-EB-100-

3500/ which has further been revised to R.7500-250-11500/p m.whereas 

their counter part serving in IA&AD, other organised cadre including the 

Asstt.Director of Accounts who had been redesignated as Sr.Accounta allo-

wed to enjoy promotional grade in the pay scale of R8.2200/-4s.400O/ have 

been revised to Rs.8000-13,504. 

	

4.14 	That the applicant respectfully states that the controlling auth- 

ority of the applicant,viz.the Respondent No. hereof appreciating genu-

ineness of the applicant's case,had once again addressed to the Astt. 

Director,(EA),office of the Director SSB,New Delhi vide his letter Ni. 

1/9/(127)/PF/95/470-71 Dt.10.1.96 with a request to grant similar benefit 

to the applicant as that of the Accounts Officers workiag in I%AD and 

other organised Accounts Staff including that of Asstt.Direetor of Acco-

unts as provided by 1992 scheme formulated on the basis if recommendation 

Pourth Central Pay Commission. 

A copy of the aforesaid letter Dt. 

10.1.96 is annexed herewith and 

marked as ANNEIIJRE- 0 8' hereof. 

	

4.15 	That the applicant most respectfully states that being loyal, 

diapline and law abiding employee,he expected to be settled the matter 

by the competent authority within the admimistrative domain and keeping 

high hope in his mind and to avoid litigation once again he had submi-

tted a representation on the subject to the Director SSB,Nev Delhi thro-

ugh his controlling authority vide his representation Dt.19.3.99 which 

was dul' forwarded by the controlling authority vide Memorandum No.1/9 

(127)/PP/91/3066-67 Dt.22.3.99. 

Copies of Memorandum Dt.19.3.99 

and. the forwarding letter Dt. 

22.3.99 Ire annezed herewith and 

marked as NEXURE... '9' & 0 10' 

respectively hereof. 

	

4.16 	That the applicant respectfully states that competent authority 

while disposing of the aforesaid representation of the applicant vide 

contd. . . .8/- 
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office Memorandum No.3(4)/Coord./93 Dt.28.5.99 which was forwarded to the 

applicant by the controlling authority vide Memorandum No.22/Estt/SSB/AI/ 

91(28)3340 Dt.3.6.99 found to have misread and misinterpreted the contents 

of the applicant's representation and also misconstrued the 1992aoheme as 

such.Thus the competent authority once again has exhibited their non app-

lication of mind as such totally failed to appreciate the genuinenessof 

the applicant's case and arrived at a completely different and atsurd 

conclusion for which the applicant never represented and aeked for.The 

competent authority rejecting the applicant's prayer for granting of red-

esignation to the post of.3r.ccounts Officer in the promotional grade at 

pay scale of Is.8000-13,500 from 1.1.96 has thus deprived the benefit acc-

rued the equal pay for equal w*rks principle laid down by the Hon'ble 

Supreme Court and also violated the applicant's Fundamental Rights guar-

anteed under Articles 14 & 16 of the Constitution of India. 

Copies of the Memoranda Dtix Dt.28.5.99 

and 3.6.99 are annexed herewith and 

marked as ANNXURE -'11' & 1 12' resp-

ectively hereof. 

	

4.17 	That the applicant respectfully states that under the facts and 

circumstanced as stated in the foregoing paragraphs it is a fit case where 

the Hon'ble Tribunal may be pleased to intervence the authority issueing 

necessary directives to reddrass the grievances of the applicant by way 

of granting promotional grade with redesignation to the post of Sr.Accou-

nts Officer in the pay scale of Ra.2200-..4000 w.e.from 1.4.1987 as per 

restructuring scheme of 1992 formulated in pursuance of the reconimenda-. 

tion of Fourth CentralPay Commission and to allow to draw corresponding 

higher pay scale at 1.8000-13,500 w.e.from 1.1.96 as per revision effedted 

in terms of the recommendation of Fifth Central Pay Commission. 

	

5, 	GROD1iDS WITH LEGAXi PROVISION 

j) For that the applicant has completed 3 years regular service 

in the post of Audit/Accounts Officer in the pay scale if .2375-

3500. 

ii) For that as per gradation list the applicant is well within 

the sanctioned strength of 80 in IA&Ai) and other organised 

Cadre. 

lii) For that the applicant is deprived of the benefit accrued on 

the basis of principle equal pay for equal work laid down by 

the Hon'ble Supreme Court. 

iv) For that the Fundamental Rights of the applicant gauranteed 

under Articles 14 & 16 of the Constitution of India has been 

biolated. 

contd. . . .9/- 
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Vt For that the Respondents have failed to apply their mind as such 

at different conclusion has been drawn. 

For that the Respondents have miserably failed to appreciate the 

geniunenesa of the applicants' prayer  and rejected without taking 

into account of the most vital and relevant factors. 

For that the Respondents while disposing of the representations have 

not passed any reasoned and speaking orders. 

For that the actions of the Respondents have meted out great discre-

minatory treatment towards the applicant and caused great injustice 

in respect of future service career as well as econlaic prosperity. 

For that the Respondents misread and miaconstrude the applicants 

representations as well - as the scheme of .1992 ax±aim as such 

arrived at a wring conclusion which was never representated. 

xl For that the Respondents have gone back to their promise by not foil- 

wing the reatructuring'scheme of 1992 extending promotional grade 

- to the applicnt although äimilarly situated persons have been allowed 

to enjoy such benefit. 

xi) For that the applicant, is entitled redesignation in the promotional 

grade of Sr.Aceounts -Officer in the pay scale of b.2200 to 4000 from 

/ 	 1.4.87 and at corresponding higher scale of Rz.8000-4.13,500roa 1.1.96 

as per recommendation of Fifth Central Pay Commission. 

6. DETgI3 OP REMEDIES EXHAUTED  

That the applicant respectfully states that he has no other alterna-

tive and dffioacioua remedy other than filing this application.Repre-

ientations on several occasions submitted with a high hope to get 

reddressed his grtevances to the competent authority and all the time 

representations were disposed of with cryptic orders drawing completely 

different conclusion for which the applicant never represented and 

prayed for. 	 - 

J. MATTERS NOT PREVIOUSLY PILED OR 'PENDING WITE ANY OTHER COURT : 

The applicant further declares that he has n•t previously filed any 

contd.... . . io/- 
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application writ petition or suit regarding the matter has been made, befère 

any Court or any other authority or any other Bench of the Tribunal n.r 

any such application,writ petition or suit is pending before any of them. 

8. BELIEF SOUGET : 

Under the facts and circumstances stated in paragraph 4 and supported by 

legal grounds set forth in paragraph 5 above the applicant prays for the 

following reliefs :- 

8.1 	The flon'ble Tribunal may graciously be pleased to direct the Respon- 

dents to reddreased the grievances of the applicant by way of granting pro-

motional grade with redesignation to the post of Senior Accounts Officer in 

the pay scale of *.2200-a5.4000 pa w.e.from 1.4.1987 as per restructuring 

scheme of 1992 formulated in pursuance of the recommendation of Pou*th Cen-

tral Pay Commission and to allow to draw corresponding higher pay scale of 

Rs.8000-Rs.13,500 pm w.e.from 1.1.96 as per revision effected in terms of the 

recommendation of Fifth Central Pay Commission. 

8.2 	Any other relief/reliefs to which the applicant may be entitled to 

and/or as the Ron'ble Tribunal may be deemed fit and proper considering 

the facts and circumstances of the case. 

8.3 	Costs of the application. 

9. 	interim order praed for. 
16 interim order is prayed for. 

10. 

11. 	Particulars of the IPO 

i)IPONo. 	: 

Date of issue : 

Issued from : 

Payable at 

12. 	List of enclosures 
As stated in the t idex. 

contd.....11/- 
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:VERIPICAION: 

I,Shri. fliren Borah &ccoiints Offjeer, in the office of the Divisional 
Organiser, North Assam Division, SSB, Tezpur, do hereby solemnly affirm 

• 	and state that the statements made in this verification including those 

of the written statements are true to the best of zW knowledge and belief 
• 

are to the best of my information which have been derived from the records 
and the rests are i -  humble èubmisejon before the Eon'ble Tribunal. 

ND I verify and sign this verification this the ........day of......... 
2000. 

/ 

DEPONENT. 
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No.3(2)/Coord/84 	 () 
Directorato General of Security - 
Coordination Cell 
ast BlokV : R.K. Purajn 

'New Delhi — 110066.' 

,; 

NXI 

Dated, the  

1J J 	 I 

ubjoct Confirmation of Accounts Officer4.  

, 	:The Director General of Security is pieased.to 
ppoint' a under mentiond officiating Accounts Officers 

/111 the pay scal of .2375-75-3OO-iB-1OQ-3500 In a 
" substaxitivo capacity DGT' cre'caria1r 5ervice 

with effect from 31.187 In the order in which they are 
mnt i.)ned. :- 

Si, 	N No. ame 	 ' 	Unit 
' 	 . 

3/Shri  
'. 	• 

(I(.j'b ) 	1. I 	D.D. DU .4..vta . * 	
. 	.2. 	D. Neog' 	 ARC 

3.' . 5 .0 . Pant 
C.P. GhiL1y1 – 	 ARC 

5. 1 i.'). Tw.iri '  
G.L D.). 	hta ' 	 SSB(on deputation 

toN;3G). 
K. K. Ohouihury 	 ARC 

8 • 3 x. J{o  
9, ' N.B. Josh.. - 	 S.313 	- 
10. A.R. :$n. 	 33'B' 
11 1 .13 .N.' C:ogoi 	 SSB 
.12. 'Hiren Bora 	 SSB 

	

'S.C. ThapIya1 	 , SFF 
14. Shankar Roy 	. 	, . 	.33B 
15.: Chhd1 Prasaci 	 SFF 

2.' 	The above named Accounts Off icers are permanent 
member ol' tho Accoun Lant' s Cadre of the )G (5) Scretar ial 
Service. •Thrjir lien on •'th :'o"ôf Accountantt',inds 
t.)rna9F.43.,f.  

( C.' CHAKRABORTY ) 
D LLCIR(PLANNThG) '2\L 

Copy forwardei to.:-. 	 \ \ 
2 spare copies). 2 L)ir.3SB. 

• 	3.Dfrector ARCS " 	 4. 1t' SFF. 
,Pärsonnel files of all oruicors.' 

FA 
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fi3l 
	

i)recniz'r. 

\K;
-  

(,

tIeflt 01)051 re-StFUCtIiriflg of the Indian 
d Accounts Department,0V0  of the 

costs ot Auditors and Section 011Icers (Audit) 
serc g1,ced in the hiber scale of Rs. 425-800 1 

recuvely with effect from 

	

4. On 	c . : idnticm f hc Fourth 

	

C::a Piv 	 that there should be 
% - 	

ruc!urC of Accounts 
- -:.,-:!Cturing Schmc was 

Howe.er. the cadres of Auditf 
Accounts Officers were not restructured. 

matter regarding grant of an appro-
pje sca!e of pay to th Audit/ACCOuntS, 

fflcers has, therefore, been under considera-
tion of the Government for sonic time past. 
K, ing in view the duties and responsibilities 
and the functional needs, it has now been deci-
ded to provide a promotinunLgiade in the scale 
of Rs. Z200.752,S00EB100,000 for Audit! 
Accounts Officers in IA & AD and other Or a-
nised Accounts Cadres. etcept Railway Accoun s 

posts in the promotional 
scale of Rs. 2,200752,8OOEB-l00'4,000 will: 
be 80% of the' sanctioned strength of the res-
pective cadres of Audit/Accounts Officers. 

The Audit/AccoUnts Officers in the scale. 
of Rs. 2,375753,200EB-1003,500 with a mini' 

• mum of three years' regular service will be 
eligible for promotion to the scale of Rs. 2,200-
75_2,800EB- 1 004.000. The promotions will 
be made after fo'lowing' the due process of 
promotion by adopting the principle of senio-
ritycum -fitneSS. As the posts in the scale of 
Rs. 2.20075.2,800EB100-4,00 are in the 
functional promotional erade, benefit of F.R, 

• 22-1(a) (1) - (old F.R. 22-C) - will be admissibit 
on appointmePt to this scale. 

The iãsifictiOn oç.the posts of Audit and 

Aècoimts Officers will, however, remain. tht 
same, i.e;, Group 'B', even after the,promotion t 
the scale. of Rs. 2,200752,800-EI3100-4 0000.' 

• 5. These orders shall be effective fron 
1-4-1992. However, the benefit of fixation o 

ay on notional basir in the promotional seal 
ofRs. .2,2o0 75.2,800EB.1004,0O0 may b 
allowed with effect from 1-4-1987 or from th 

• first of the month following the month in whic 
• the officer completed 3 years regular service a 

Audii!AccountS Officer in the scale of Rs. 2,37 
7S-3,200-EB-l&0-3,50, wbichcer s Licr, sut 

ject to the avail ability of posts in the prom 
uor:ai gi -ade. No urri'ars qf .,p wlp be adnii 
sible for the period prier to 1.4 - 1992. 

. Tse orders issue in consultation with ti 
Contro1ler and Auditor-General of lnda 

so far as the . r 	 '' 	 -\.countc 	3. The geneial principle of seniority n:en 
Departaicot. 	 - 	 tinned ttbove hasbeen examincij in i ,t at 

• 	 the judicial pronouncement refcrred to t'ovc and 
it has been decided that seniority maE  be delin. 

- 	c' ej 
rj,, 	

.• 	 /Jl92' ked froni confirmation as per .  tho ,directice of C. A. . (ij flU 

ii'ir 	' " 
	 J theSupreneCourtinpara47(A)OfAtsjudgment 

dated 2 -5 - 1990. Aecordingly in nybdification of Promotional grade of Audit Aco.tints Officers I the general principle 3. proviso 6 eener:tI prin- - in Organised Accounts Cathes. esigiiuu'd uS 	ciple 4 and proviso to neacral Drincipic 5(1) eon 
Senior Audit Officer/Senior Accounts Officers tamed in Ministry 	f Hje Affairs (now 

'Q nsequent upon the creatiofl of promotona I DepamentofPersonnelTrainingh O.M. 

froni the existing scale of i 	237545-3,200- 2.3. of this Department,,,O.M,. oated 3- 7 - 9 
t EB-lOO-3 500 to Rs. 2.20o-7s-2.00-EBioo_ (vide Si. No 378 of Sn'ynns Annual, , 

4000 with effect from 1st Apri!. 1992. in accor- hasbeendecidedthatsmonryora person regii-
dábcewith Ministry of Finance. Department of / larly appointed to a pct according to rule wou 
Expenditure's O.M. No. F.6 (82)-IC.'91, dated ;.hie determined by thy order of merit inoicara 
22-9 1992 (vu/i Si iVo 28 of tins iscuej ç.t the time /naippozntment and not 
the " Cornptrollei' and Auditor-General 	--ding to thems conhrtpation..f.
India has been pleased to designate the posts 	4. These 	 a!J take e ffect from the date -of Audit/Accounts Officers in the scale of of issue of 	 e Memorandum. SeniorirvR.s. 2,200-75-2,800-EB- 100-4,000 .is Senior AUdit j already deta ccording to the existin2 Officer/Senior Accounts Officer Graup 'B' principles ote of issue of these cIers Gazetted). 	 will notbe r 	even if in some cases SeniO- 

	

rity has alre 	challona 	'ir h in 1iniT. 
- :--. 
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- GJ.. -Dept. of Per. & Trg., O.M. No. 20011/5/90. I 

Est.(D) , dated 4-11-1.992 

Seniority, from the date of,appoirltinent 
and not with reference th date of 

confirmatjon/ 
• • The seniority of GovernrneiI ser ants is deter-

mined in accordance with thejgeneEuii principles 
of niority contained in Mj-lA, O.M. No. 9.11/ 
55-RPS, dated 22- 1 2-12copy enclosed). One 
of'the basic prIles eiybnciated in the said OM is that seniority fo1l,ws coiThrmation and 
consequejnly permanent/officers in each grade 
shall rank senior to thdôse who are  officiating 
in that grade. 

• / - 
t2. This principle ha1I been coming under judi-

cial scrutiny ina nu54iber of cases in the past; 
the last important judgniertt bin the one deli-
vered by the Supreme Court or 2-5-1990 [IT- 
1990 (2), SC-264] i/i the case of C/t'' /! Direct 
Rcru its Ligiaicc'rii;c 	• 	- 
Slate of MaIu:ra/:tra. In ;unra - 	 A nt the 
said judgment tlyc Supr-.' 	- (::i 	-. 	 - •rt that 
once an incuiribiut is 
ding'to rule, iis eniurity has to b 	>unted  from  
the-date of his appointnier; nr., 
to the dateofhis OnfIrnitttion, 

(2) the orders, dated 16-3-92, will also 
applicable for promotion under BCR. 

287 
G.L. Dept. of Per. & Trg, O.M. 

16/7 1 90-Es11. (Pay -I). dated 9-9-1992 

Time-limit for relieving an official consequent i 
upon his promotion 

The Staff Side in the National Coun~l (JCM) 
had contended that in many casts of 1Iromotion J 
involving change of station, th, offlcjals are np1 
being relieved of their duti frot the jer 
post even after issue of forn)ál ordØrs ofomo-
tion. on one pretext or th othet. This delay 
in relief from lower post,/cause' pecuniary, ss 
o individual concerned jh thetorm of pay and 

peasioflarY bene fi ts, et'. Tl)krefore, the Staff 
Side had demanded t.at a /ime-limit may be 
prescribed within wich (n official must be 
iélieved of his duti~s fro~ lower post on his 
promotion to higlr.. pot. . The Official Side 
agreed to issue siitable/inStrUcti0Ds for expe-
ditious relief of ,the Govt. servant on promo- 

tion.  
2. After careful c.c1isi4eration. of the demand 

of the Staff Si4e and having regard to the rele-
vant factors,/it is ,/hercby dfrected that Govt. 
servants ordered/ for promotion should be 
relieved imcdiaFelY on receipt of the relevant 
ordeis of omOIiOfl. In exceptional circuinstan-
ces where/ the ,ketention of the official in the 
lower po& is f1t absolutely necessary in exigen-
cies of rvic7s, the fact may bebrought to the 
totice f tbe ontro llig Q.c.cr and orders' 
sought,for rtentton for a specific period ranging 
from ft-3 fionths depending on the merits of 
each ase.J While doing so it should s pecifically 
be 1ouht to the notice of the Controlling 
Offi4er that the delay in relieving the officer 

wiftuse him pecuniary  loss so that the reten-
tioay be avoided as .fat as possible. 

f 	 ')&'C. -. Ir 

.F., 0th. No. F.6 (82)-JC'/91, 
ndlJd 22-9-1992 

il'rade for Audit/A ccounts 
b.

Or,ansed Accounts Cadres 

- 	- 	
• -------,--. - -- - 

and it will/continu to be determined, on the 
basis of t principles already existing prior to 
the date Of issue of these Qrders. - 

AllMinistries/Departme-ots etc are reques-
ted to bring these instructions to the notice ol all 
concerned for gtiidance and comp!iance. 

ndosures: -- 
• 	41) 	/' 

Copy of 
•

G.1., M.H.A., 9.2tf, No-. 91'11155 -RI'S, 
• 	 dated 22.12-1959 

Sab.: General princlples for deie.pifriin,g seniority of 
5-arious categoriin of perso$ enployed .'u Cen-
tral Sicea. / 

As the Ministries of tfie *bc,enmeyit are aware, ins-Iructions have been issued Iro time to time regarding Iheprinciples to be obseiveil J1I and the method of deter -
mining seniority n'ide (fticy'Menoz-anda .  cited below- 

(I) O.M. No. 30f4'j48-Appzts,, dared 22-6-1949; 
(ii) O.M. No. Ø/23/49--DGs (Apptts.) daiect 

3-2-1950 an other subsequent Ciffice Me.rnc-
randa re3s1-ding xatuon of seniorit' of e --
eropIo-c. of ,  the G OA nmilleni of It 

tJ,i) O.M. 4o. 31(223/50.—J)GS thted 27-4-1951 

	

and ojf)er subsequent Officr Me 	:,i'cla 'c:'r- 

	

drng,fuxaiion 01' scninritt- cici 	,cei'  actu servants; 
(il) OAI.No. 9/S9/S6-Rd.neiJ4.&t9ctz 
The inetructions contained in this Ministry's Oiflec 

MemorandumNo,, OI44f43-Apptis,, dated 2::.(;-l%tu, 
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IF 

To 

The Director 
axV (Eao) 

Pram,. 

..(Tht'*u1]h flr)or channel) 

1ate(' I(Zpurthj7th 4y/93 0 
 

iora 1 ra 	;urt 	1ci- of ;ra!1t3ed AC Ufl CtZ Hre. 

to Atate tht the 	 few Ltns for favour o your.k dctjr, 	nd fVourabi orde 	rleas. 
That str 	s POr the rococ nditLon of the Fourth Central *?ay Cj 	the-o shoi.jlc!bo board azky tn the y otructur, of Accounts and 1\udtt Staff anc aCcord&n1y the TOtruct. ring ache.ie  have b,n 	to the Accout tff w.e 0 f 14..r1/ vtc Govt of thdta, Mtflityy of ,  tnance •. Accr 4 n(;1y. O)% of thá posts Of Account//ut Officore of ti4t sectiond strength tri ZA 	AT and oto orgnj50t Ccrri were placed tn th e  i'jher scale of 14.22o7 14.)/ wtth of ct 1r,m 	It i atso iurthe 	tne in the aforsaid. O.'. that the Auc'tt./Arc ,) uflt Off1crs in the sca1 f s, 77732 1-th a tntj of thr year's rogu1e SOrv 	tl1 be e1tq1bj .f 	2rootion to he scaJ of 	

. 	pht' cr y Of said 	 .0J, oGF(8)..Ic/ 	ct, 	j ncIO5ed herewith for ready refernees. 
Furthr the C & I%G of rnca vice his G. •  •E.U/16,9 	

,
design3tad the post of Audit! AccountsOFficr5 its the py scIe of as 	nior AUd,tt/Accunt s  Of fiC4r(c•:1)y for oay ref eoncus) 

The duttos and 	ron5ibtitt and the fttLj needs of. th 	 off lCere in rt(s) Cr)d 	to be  dentjca3 to that ofAudtt/c0t3 Ofticer  ante othor.organjsj cadretheforo tcentjc ti in IA
me caIe to vS.. Thus the 	Off icer in r'() .i.ri .the py Scale of 	' 23775320 D1O'i/ nn 

rplut threo years rular service are elitbto for ;rottLon grace' in the scee of 	07'EIO o/ W.G.f, i487 	. 	
•. 

(QfltC.,00p...24 



/ 

/ 

IN 

In this conncttOflit is uubittte .tht I have been 
sppontd as AccountsCffiCer in C(...) with effect from 

384 nd Completee. threeyears reuiar service as on 
14337 	My seniority was 14 as on 	as per photo 
copyof seniorty List enclosed. Further, as on 1.407 vy 
sntority becaie 13 duo to rtironent of Shrt 1. Vutta j, 
Accounts (fftcer on 1487 • Even ! have been decLared as 
pormnntmonber of the Account's ldre of the r(s) secrtartal 
service v1c3a troctor (lanninçj) Meno ,.1(2)(oord/84 dt,3-497 
(copy enc1o.e( for xiady ref circnce). 1 1oreaver l  thrre are 
'O s3rict.O1t posts of Accunt 	'tcrr in ! () .-s such 16 
counts Dcci:Mr' ar oli.h1r for :)T Ofl 	9r3(O. 

11 

;tnc !iy .sitin 	. ii te .:nirtty 
c:c(jfli.5 	ice: 	tr 	jt;t sarc"' wt'c strerth of 

20 	o I on ettLht for the root.wial qr rv u w.e.f. 
1-4-e7 • 	ut till c:te nothing has been ha;c about my 
LrOtntOnt in the ,tionai rae tfls)ito of futftLent 
of ilt the c,rition itv,n in the sovo saW 

I_6(8)_X(:/Ol.ct, 22-92 • 

In view of above Z would 1kG to requist your honour 
to kin4y look inr case syzpathztieaXIy and allow e the 
prorsottoai grace in the pay sale of 
LO.4OOJf with of fact froz 1..,497 	0 

Your kthci QcrIy order is solicited • 

Yours fithfutly, 

Accounts 0fficer,33, 
t4)rth AsQm •I:jyisjon, 

TGZpUr O  

to 4 21 	Jcitit 	rtorti'1annjn 	. C;ôorintthn; 

NE FEU4X 

( cxt 
f.cct.t, 
Ncth Assam 'ivL,ton, 	

0 

0• 	

j 
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- 	 cOPL 
7522/5S)/A1/91( 28) 14210 
DThE.C1DRArE GENFRAL OF sicURITY 9  
OFFI 	OF THE i)I'tiCif{ S 

• 	 AST BLOCK V, R. K. PURXM, ' 
Lw:j:i_ 1  IfiOM 

Subject:, 	.?r.etiena]. grate f or Accmts 
Audit OUicer or rgani8e Accounts 

• _______________________________________ 

Plee refer to SSA Lirecterate Nemo N., 
• 	22///91(8), atcd 07.04.1994 on the abGve auject. 

2. 	 Please intinate the latest pitien on 
your presl for crcati,xo.selectiGfl gre in the 
AcC.tifltS O1fcer in the L)US Secretariat) service, 

• which' was suiemitted to Cabinet Secretariat, so that 
Sri HjrenGrah, A.Q. wsuJA loe inforwed accering1Yo 

Sd!- 13.D.Ah11ri, 

To 	 Assictant DirectorU-I) 

The Assistant Iirectar( Cerd)' 
DGS, News-Delhio -. 

Copy to:- The Divisional Organiser, NA Division w0r.t 
• thier Memo .N001/9/c.127)/PF/9i/657 1 , dated 22.6.1994. 

	

S . 	•• •• 	'• 	 S/LD.Ahikari, 
Assistant Director(AI) 0 

	

.5 	
.5. 	 ****• 	

.5 

	

No.1/9/(127)//94j ' 	_/ Dte.21.7.94 

Copyto Sri Hoorah, Acceunts 0ficer/NAD 
for inorination. 

; 	•\. ' •• 	 .. 	 .• 	 • 	 ,• 	 • 

J A-fl*q  J/lj 
• 	• SectionOZicer, 

North Aam Division, Tezpur. 
'• • 	 ' 	 •• 

,, •.I • • 	.. 1 _..çi 	 ., 	• 	• 	• 	•. 	
• 	S i 	S 	 S  

1 	
I 	

I 	 4 

'lull, 



• 1 	 -. 

'•";' 

Subjecti 

I 

L) 
- — 

O.(4)/Coord/93 	. 	 . 
HjreCtOrate General of Security, 

Coordiflatn Cel1 East Block-V, 
R,K.Puram, i=1iDD66 

1Ur4.. 	
" 

Cre&tion,6f.-selection grade in the. 
'ank of ACCOUfltS Officer in the DGS. 
5ecretria1) Service. 

S5i3 Directorate may pleaserefel' to. 

their 	
dated 11.7.94, 

on the subjeCt cited above 

2. 	
The cases was referred to the Cabinet 

Secretariat and they have informed that the 
subcCt ropOSal of) has been .cons1deed 
consultation j.jntegrated finance. They have 
made the following observations which are 41  

	

• 	,. 	re_produced belOW 	
•1•' 

3 postS of Senior Accouflt5 offier 

V 	
' 	

in the pay cale of Rs.3OOO45PO have 
heview been re.commnded in the Cadre 

of GS ( Secretarial ) service and. 

V 	

that proposal is under considerati0n V  
there is does not appear to be axy 
justifications for creatiOn of a 	

V 

seleCtiOfl grade post seperat&.Y. 

V 	
Besides, te analogy of UtT UM dated 	

V 

	

• 	. 	 14.8.87 provisiOns cannot be made 

• 

V 	
.8pplicable in the case." 	 . V  

3. 	
It is mentioned that the above proposal 

V 	
is being again taken p with Cabinet - Secretariat, 

• The outcome ofthe abovePrOP05a1.b0uld be 

intimated in due course.  

Sd!— Virender Kumar, 

V 	 . ... . • 

	
Assistant Director( Coord ). 

..Aistart.Dir(EA_I) 	V 	 V  

• 	SS3 Directcrte*.: 
V . 	 V  

S. 



- - 	 -.-.--..--.- 	
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1. 

/ 

127 
Directorate Oner 1  of Security 
Office of the Dv1siOflal •roaflimet 

- 	 - 

11)t 	Teur the l'th Jan/'50 

To.' 

The Asstt. Director, (1P), 
ff1Lc of the 

1St Ioc1.V2 	Pur;:m, 
New 	1h1€€. 

subject - 	Prcfl). Grade of AcCufltS c)f4ricer 

.- 	
71nly refer L yur Menrflt]m No.22/SS/AT/ 
ted 1600 	on the subject ment 011 el above. 

4 1  

• 	 In this CQnnect1.wn it is reiterates that 

brj HJorah,ACcUnt5 Officer of thts off ice rereseflte4 

fer erant 1 fl him r.m,tional crae f AccerntS Officer 

in the sca1 of pay 	
,S_20O-10040°/'11 s enjoyed 

by theether Accuflt5 cadre 1ncudifl 	.1stnt 	rectors 

f Direc4Or o AccmntS and he-never reresert 	
for'  

jelecticfl €rde. In accordance 	th Cov 	f Inlia, Ministry 

of 	nance (!eett of Expenditure) n.M. n0j'.6(82)_/c/2 tj 

d;ted 22.°.92, Shri H.èrahiCCUflt5 Officer is eUible 

for rornotieral crade with effect from 14.1f87 s he has 

a
lready coneted more than 3 years coretinous service as 

?ccoufltS (fficer on that 

- 	 It is,, therefore, recieSt Mndly to 

le ek into the matter in the 1lht of abve L. dated 

22.0.92 of Govt of Iw9ia and issue necessary orders at 

your earliest. 	- - 

Y4urs faithfully, 

- 	

S.. 

\ 	 -. "•. ?i 	- 

\ (t.S.Gill) 1 9/u 1 \ 

3.ke2 arvaniser (tff) 
NMl::Tezur. 

Coyto$'-  - 	•, 	hri 	rah,Ac(fltS affiqerp 	- 
for jnformati. 



• 	 o.i/9/(i27)/'/95/ (7 	I  
Directorate General of Security 
Office of, the Uivi1on.i Organlaer 
SSiNADTezpur 0  

-. 	 Dated l:zur the 10th Jn/96. 

To 

The Att. Directcr(A), • 	. 	 Office of the Director,SSB, 
aat Block.. 	Purarn, 

Now lhi.66. 

SubjGct ;- 	Prm6tiona1 Grade of Accounta Officer. 

Sir, 
Kindly refer to SX3 iiirectorate ?emo o, 

22/3So/AI/9ft3) 2 500 dateci 15.3.95 and L"lezno 4o. 22/SSi3/att/AX/ 
91(28)1197 dated 5.6.1995 on the Lubject menttoned bcVo 
2... 	 Thoigh more thri alx 1.)nth hwe been elapsed 
nothing hta au !ar ber her1 on the m;itter. It it, therefore, 
recueated that ke issut may kindly be looked into on the 
light of Mininatry of Finance t,Dt.of xn1tture) OH No 0  
F06(62)..C/9j dated. 229.92 and a decision of the competent 
authority is conveyed at an esrly date please0 

Yours fithfu11y, 

Area 0rgrir,cr,(St2f:), 

Copy to 
H-Borah,Accuntts Off1cer f NAD Teur 

£or'information. 

1 ,  

• 	
• 	 ••, 

II 



To 	"- 

The Director,SSB, 
East ].ock-V, 

N 	R.K.Puram, 
. 	New-.Delhi-1 10066 0  

(Through proper channel) 

Sub's 	Prayer for pay parity with'Audit/Accouflts 
. \ Officer of IA&AD and other organised cadres 

and promotion to the grade of Senior Accounts 
*: Officer. 

Sr,•:' 	.. 

1 have.the honour to state the following few 
• lifles for favour of your lUnd consideration and favorable 

orderd., please, 	 .. 

That Sir, the Govt. of India, Ministry of 
Financee, keeping in view of the duties and responsibilities 
aridfunctionalneed have ordered vide their 0(4 NoF,6(82) 
IC/91!datéd 22.9,92 to provide a promotional grade J.n the 
scal ot.pay ,2200_752800EB-100-4000/-(prerevi sed) 
f0r4udit7AccouAts officers in IA&AD and other organised 
Accounts Cadres w.•,f. 1.4,87 based On recorfwnendation of.. 
the 4tiYpy commission. The number of post in the promo-
t.iona1gradez will be 80% of the sanctioned strength of 

..zópecivecadres of Audit/Accounts officer. As per the 
'said Gvt'bf India Mthistr.y-If-inar%ce order the AUdit/ 
Account-s Officers.in  the scale of pay ft 2375-75-3200-E. 
100.400. (pre reyised) with minimum of three years 
regular service will be eligible to promotional grade scale 

of.22OO75-2800EB-i004000/4prer evi sec1) ,ccord ing ly. 
•'.he 1benif it of promotional. grade scale is enjoying by 
• Audit/Accounts Officer of: IA and othe organised Accounts 
cadre thc1uthg Aset Director of Accounts,Cabinet. 
ecretariat w.e,f. .1.4,87 and they are designated as 

&Acópunts/Audit officer and Sr.Asstt.Director: of Accounts. 

That Sir, I have been promoted to the rank of 
Accounts office In tG(S) service,Accounts Cadre w,e,f, 
15,3.84 and have already completed 3 years regular 

- service as on 14.3.1987. Also I have be'n declared as permar 
nent member of the cadre w,e.f, 31.3.87 vide the then 
Di,ector(Planing)Order Memo. No.3(2)/Coord/84 dt.13. 4. 97,. 

• Accordingly, Irepresentedo the honorble Director, SS, 
for oxtending the benif it of the said order of Govt.of 
IfldiaMinistryof Fjnanceand allow me to draw the 

...promotional grade.. scaleoffis.2200-7528004000/-(Pre-' 
revised) wef 1.4,87 and arears: of increased pay due to 
fixation under PR 22-1(a)(i.)(od PR 22(c) wef 1,4 0 92. 
Myiaf ore said pz re-presentation was recommended and 

:forwarded to the.. C irectorSSB,Dide Divisional Organiser. 
:NorthAssarñ Division,Tezpur, letter No,1/9(127)/PF/91-93/, 
5384-86 dated 24.5.93. But it is unfortunate that my 
práyer has not be considered sympathetically and extend 

• . the benif it of promotional grade scale so far. Further, 
this js not a case of creation of new post but an 
upgxadation so there should not have any difficulty to 
ourhigher authority to consider my prayer and extend the 
promotional grade pay scale to me, 	• 

ContcJ, 



oreover it is to mention here that the posts.of ACCOUntS 
off icer in DG(S).was eight have creadted originally keeping 
inview uf the traditional parity with the Accounts Off ics 

* of'S. IA&AD and other organised accounts cadre with pay 
parity. Therefore, the Accounts Officets of DG(S), were given 
same:":ay' scale with Audit/Accoun's Officers of IA&44D upto 4th 
pay cOmmission and accordingly promotional grade scale of 
pay sanctioned wef 1.4,87 is, automatically admissible to us 

	

• 	also'4AS.. such.the action of our higher authority for non 
exterding hebenifit of promotional grade scale to us i 
not t.illjustif ied. 	 ''.. 

• 	 !esides, that, based on 5th pay commissIon recoinmenu. 

	

• 	dationthe.Aud1t/AcCounts Officers in IA&AD and other organi- 
sed cadre including the Asstt.Diretor of Accounts of DACS' 
who havecornplet 1ed three years of service and.dfawing 
prpmot1onalgrade scale of pay of 'Rs.22004O00/-(pre-revised) 
have:.'n,ow; been granted higher pay scale of .8000-l3500/- . 

5th, ax Central pay, contntssion corresponding 
to that1pre.revised scale f pay. EventheAsstt.Director 
of Accounts'npw'designated as.,Sr.Asstt..Dtre'ctor of Accounts 
in CS,"whó' are" also under Cabinet Secretariat, aDe enjoyth 

• th•bénifit of"promotional grade scale of pay .2200-400O/u. 
(pre-.r,ev'ised) .as., well as revised' scale of Rs.8,000-13,500/--
recornrneçdated 'by the 5th pay commission where as the Account's 

	

• 	of fier'of.DG(S).,deprived.from the financial benif it of pro- 
motionalgr'adi..scale of Rs.2200_4000/u.(pre-revised) as well 
as rivised:scale.,of 8000-13500/-'. This.disarity in the 
pay scale of: Accounts officer' in the DG(S) with that of 
Accounts/audit,.'ofti,Cers of IA&AD and other organised cadre 
including Asstt.Director of Accounts in DADS, is very much 
heart' .brningand hope the authority wilt take urgent. step 

	

• 	to -èmo've thecisparity appreciating the duties aid 
resp9,'t.of Accotlnts Officer in, DG(S). 

r 	
•,. 	 ', 

Further, with effect from 1,1.96 the Asstt Engineers 
in SS'in the,'pay scale of Rs.2000u.3500/- (pre-revised) 

	

• 	wer.egrantedhigher scale of ,  pay,. of Rs.7500.u.250-12,000/- at 
per. Astt.Engtneer in the CPV and other Engineering 
Depa'tments.;and'also senior. Field Officers and Sub-Area 

• 	'.'Orgànisers.are'placed in tt higher, scale of Rs.800013500/- 

	

• 	in order to maintain traditionalparity with the post of Ceputy 
Chie:'Irztelugence officer in tP Intelligence Bureay 
(Ministry of Home, Affairs). videgovt. of. India, MInistRy of 
Finance OM No.50(4)/97/IC-U dted 6.1,99 and Cabinet 
Secretariat OM b,l/7l/97-EA-1f50 dated 7.1,99 based'on' 
recommendation of SSiI,Directorate. The post of SFOs and Ss 

• 	were"in lower' sexles upto 4th pay conission than to the 
AccouItsO'ficers. even then, they were granted higher pay 
sc'les at per other departments, to. maintain traditional 

• 	parit'y where asthe 	Cases of Accounts Offtcers jnDG(S) 
are over-looked. It implies that the highex authority did 
not ç.coniended: to place the Accounts off icers in D6(S) in 

	

• 	t he"scá1e of fls. 2200-4000/-(pre-reyl sed) and Rs. 8000...13500/ 
in r'evised scale even after'Govt. sanction of promotional qj 
grade'to maintain' traditional parity with the senior 
AgCounts/AUdit Officers of IM.W. and other organised ACcounts 

	

• 	Cadre,at the' sami analogy as was acopted in t?Ceiathé 

	

• 	c a se'of'Asstt.Eflgineer,SFQS and SAOs have bright promotional 
• 	• prospect s,.evefl then the higher. skJthority has not reconended 

• 	 COtj 
• 	 • 	 .• 	 •'' 

'S 	 • 	 ,.c• 

AW 



• •1 	••• 	 (_ 2- 
the Case in equal status and equal pay with that of senior ACCounts Off f.cer/Audjt officers in AA&AD and 
Other organised cadre. The action of the higher 
aUthoxity down grac'ing . the Accounts Officers than to 1 the As,$FOs and SAOs is beyong our tolerance. 

Apart from that it is to point out that in 
reply to my earlier representation on he above subject, 
the DG($) coox'djnatjon cell vide their Mrme No.3(4)4. .;coord/93 dt.5.8.94(copy enclosed) informed me that 3 posts of senior Accounts Officers - jn the pay scale of 

•03000a4500/(prerevised) have been recommended in the 
cadre review of DG(S) Secretariat .serviceand proposal is: under consideration of Cabinet 'ecretarjat. It is 

• uflfortunate that nearly .years have already passed 
from the dte of recejptof the above letter but no 
inal order. criating.the above posts received so far. • t implies that required efforts have not .bekng made 

bythe.'.àuthority for up4iftment of the Accounts. 
Officers in DG(S) and proposal is kept in abeyance till. date. 

Under the circumstances .:stated above, I earnestly 
request your honour kindly to look into the matter and 
do justice by granting me the promotional grade scale of 22qO-400O7(pre_reyjsed) wef,l •  4.1987 and normal 

• replacement scale as of R.8000..13500/... corresponding 
to.pre..revisec, scale in order to mathtain•tradjtjonal 
parity with the senior AcCounts /Audit officers In th IAD afnd other organised Accounts Cadre, Further 

• it :is requested that cadre review of Accounts Officers iflG(S)•thaykjfld1y be expedited for creation of 3 post of :seniorAccouns officer in the ccale of J.3OO-400/.. 
(prerevis.d) so that I may also get the benifit out 

• ofjt.as inentive for my sincer long 15 years o óviceas Accounts Officer, in G(S) for which act of your kindness and I shall remain ever gratefui, ....  

I' 

Yours faithfully, 
Enci. s 	As above, 

7th 
.RAH) 

• 1, 	 •. 	 : 	Acc , Dat ed__t7fJJ99, 	 ounts Officer 
 MAV T 
•'"' 	'A. 

®r 

• 	 •• 
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13. 

jXOØtOtO Gen#ra1 of Seourityp 

Of fiChe c$ the iviiOl 
organic)'.,S 

Iorth Jgarn DiViUiOfl 

14 P 14 R A U H 	
,1 • 

- 

• 1 r.pr ertaU0't 4ate 	
aubrniLt.d b tihri 

Hirefl )3'orah, iøoiflt Oic/' TeZp 
to the  niroOtor,s. NW Doihi rOOardirlg py parity 

wit MXdit/AC00t oUiCrO of Xi&J) ad other 

organie oadteu 
i.nd pxomctiOfl to the rai O S 

ACOOUflt ouicor,wtiith is øe].  expaflat0rY,i5 

Lorwardod harWith for avOUT of  f t1rthe 110e 6 X7 

atiOi 

EflC18 above. 
( K.C.SlihR) 

7 	
AREA OfGhNIS (3TAJT) 

A 
TO 	

D rEZPUR. 

The Jotnt IDep1tY Diroator(1). 
SSS Djreøtorat 	 * 

NOV pe1hi.'11 006  

COPY 
/1 

3 	i Hirun 	AcCOUfltø off 	drezPUr 

It 	 fo inormatiOfl. 

A}.-\ ORGANISER($1). 
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"ition of 	 1L0fl 	grhii.% 	1 - -. , ;, z~  

fc 	ii 	'JiTIt 	I 	). 	. 	 U 9170.  
tLU 	p.: :t 	of 	Ac::iI.:.: 	Ifi 	I.L 	1 11 	1x;s 	( 	t 	.. 	Ld 

0 el vi l0w 	in 	 the 	ru 	 h- 	ui.ti..' •ty 	bt'icii 	dei • 	al 
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th 	1:t 	t4.u1ic:1Lt,4iI: 	Lt' 	in 
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, 

NO .22Stt/ssB// 9  	28) 334Q 
DirectOrate General of Security, 
office of the DireCtOr,SSB, 

:.. 	East BloCk-V, R.K.ura. 	, 

1 	: 	

•NewDeth 	— 110066 

Dated the, 3-6-99 

MemorafldUI 

Please refer to this DireC0rate Memo NO.22/EStt/SSB/ 

AI/91(28)201112 dated 19';4.99 regarding promotion of 
Officer 

Accounts Officer to the rank of Senior AccOUntS 
Rs.7500-12000/ 	at 

besides attachment of pay scale of 
par with organised Accounts Service. 

' 	In this connection, a 
copy of Coordination Cell 

dated 28.5.99. Vide which decision O.M.No.3(4)/COOrd/93 
of the competent authority on the represefltdtiofl of Shri 

Coordination 
Hiren Borah,ACCOUfltS Officer has conveyed by 
Cell is. enclosed' herewith. 

The officer concerned may please be informed 

suitably. 

sa/- 
lncl* AsaboVe 6 

( S.S.BORA ) 

p 
JOINT DEPUTY DIRECTOP () 

TO 

•;
eDjVj5joflal".Organir,  

North ASsafli Division., 
• 	•Tezpur. 	• 	• 	 S  

• 	

• 	 No.1/9(127)PF/91/ 	 Dated:9'.6.99 

ito the:  AccoUnts Officer, HAD Tezr 	or informtiofl. 

Encl:One cow.' 	. 

AREA ORGNISER(STAFF) 
WAD, TEZPUR. 

J . 	

• 	 p .  
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IN THE CENTRAL ADMINITRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. NO. 150 OF 2000 

H 
• 	 Shri Hiren Boral.i 

.... 	 Applicant 

-vS- 

Union of India & Others.... 	Respondents 

IN THE MATTER OF: 

Written statement submitted by Respondents I to 5 

That the answering respondent is DIG, SSB, North 

Assam Division, Tezpur and he has received copy of the O.A. 

served upon Respondent No, 5, Divisional Organiser, North 

Assam Division 	Tezpur and I have gone through the same, 

understood the contents thereafter. Further, I am duly 

• authorised by the competent authority to represent the case 

including filing of written statement on behalf of all the 

Respondents, as such I am competent to file this written 

• 	statemnt on behalf of a-Il the Respondents. 

That. the answering Respondent does not admit any 

of the facts, statements, allegations and averments made in 

the O.A. save and accept those have been admitted specifi-

cally hereunder in this wri!ten statement. Further this 

statement, which are notborne in the records, have also 

been categorically denied. 
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3. That. before dealing with the O.A. parawise, the 

brief facts of the case enumerated as,under :- 

The contention of the applicant that his represen-

taticn. for grant of promotional grade in accordance with 

Fourth Central Pay Conmission's recommendations was misin-

terpreted, is not tenable as explained hereunder. The Ac-

counts cadre of DGS (Secretarial) Service, to which the 

applicant belongs, is not an: OrganisedAcc'ounts Cadre and as 

such the order of the Ministry of Finance dated 22-9-92 

(Annexure fl-i), emanating from the Fourth Central Pay Commi--

sion's recommendation ( providing for higher scale in the 

ratio of 80 : 20 ), is not applicable to the applicant which 

is clear from the headingisubject of the ::aid order viz. ' 

Promotional grade for Audit / Accounts Officer of Organised 

Accounts Cadre 

2. 	The duties and responsibilities of the Accounts 

officers in DGS are not identical to those of Audit! Ac-

counts Officers in Indian Audit & Accounts Department ( LA. 

& .D ) etc. as claimed by the petitioner. The Accounts 

Officer of DG-S deal with oniy accounts matters and do not 

perform audit fuiiTctjong. Further, the DGS Accounts Cadre 

does not confirm to laid down parameters prescribed for 

Organised Accounts Department and has consequently not been 

recognised as an Organised Accounts Cadre: ( ABnexure fl-VT ). 

As such the applicant is not entitled to promotional grade 

of fis2200-4000!- ( Revised Rs. 8000-13500 ). Since the 

applicant was drawing pay in the pre-revised scale of 

fis.2375-3500/-, he is entitled to draw pay in the revised 

scale Rs.7500-12000J- and not Rs.8000-13500/- w.e.f. 1-1-96. 
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It'is clarified that no higher promotional post is 

available in the Accounts Cadre of DGS (Secreta'rial) Service 

constituted as perstatutary recruitment rules vide Cabinet 

• Secretariat Department of Cabinet Affairs notification 

No.EA/SE-115/70 dtt. 4-11-95 ( -Annexure R-X). Hence no 

further promotional progression is available to the peti-

tioner. A proposal for creation of three selection grade 

posts in the scale of Hs.2200-4000/- for providing promi-

tional avenues for Accounts Officer sent to Cabinet Secre-

tariat on 19-7-93( Annexure R-VIII) was turned down vide 

Cabinet Secretariat UO dated 23-9-93 ( Annexure H-Ill) on. 

account of'the reason that three posts of Senior Accounts 

Officer in the pay scale of Rs.3000-4500/- were under con-

sideration than in. the cadre review of DGS (Secretarial)' 

Service and also that the analogy of DP&T's OM dated 14-8-87 

( Annexure H-TX) cannot be made applicable in this case. 

That with regard to para-i of the OA the - respond- 

ents beg to submit that the contention of the appIicantthat 

•  h-is representation for grant of promotion grade in accord-

ance with Fourth Central Pay Commission's recommendation was 

'misi.nterpreted i:s not tenable as explained- in the following 

paragraphs. 

• 	That with regard to paras 2 to 4.2 of 'the OA the: 

respondents beg to submit that the contention of these paras 

are matter of record and therefore need no reply. 

/
6, 	That with regard to para 4.3 of the OA the re- 

• 	spondents beg to submit that the contents of this para are 

admitted except that the post of Accounts Officer in the DC-S 
• 	 • 	 • 	 • 

and the post of Assistant D.ir Qr..pAccounts, Directorate 

of Acc6unts, 'Cabinet Secretariat are two different pos€s 
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belonging to two different cadres. It may be clarified that 

the Accounts Cadre of DGS (Secretarial) Service to which the 

applicant belong-s is not an Oi.d Accounts Service while 

Accounts Cadre of Dire.tprate of Accounts Cabinet Secre- 
ft 

tariat which -includs the post of Asistant Direptor of 

Accounts has been declared as Organised Accounts department - 

by the C.G.A. 

- 	
7. 	That with regaçd to paras 4.4 and 4.5 of the OA 

• the respondents beg to submit that it may be made clear that 

-the.Accounts Cadre f DGS (ecretaria1) S.rvice to which the 

applicant belongs is not an Organised Accounts Cadre as suc 

the orders of Ministry of Finance dated. 22-9-92 (Annexure-

R.i) and 23-9-92 (Annexure R-II) are not applicable to the 

applicant which is clear from the Heading! Subject of. the 

said order viz Promotional grade for Audit! Accounts 

Officer of Organised Account. Cadre'. 

That with regard to para 4.6 of the OA the re- 

• spondents beg to submit that no comment is of?ered being 

legal provisions. 

That with regard to para 4.7 of the OA the re- 

spondents beg to submit that the duties and responsibilities 

of. the Acôount Officer in DGS are not identical to thosø of 

Audit! Accounts Officer in Indian Audit and Accouts Depart-

ment ( l.A & A.D ) etc. as alleged. The Accounts Officer of 

- DGS deal with only accounts matters and do not perform Audit 

- functions. 

I 

•1 
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10, 	That with., regard to paras 4.8 and 4.9 of the OA 

the respndents beg to submit that as stated earlier the 

orders of MOF dated 22-9-92 providing for higher scale in 

the ratio 80 : 20 are not applicable to the Accounts Cadre 

of DGS (Secretarial ) Service which is not an Organised 

Accounts Cadre. Assuch the applicant is not entitled to 

promotional grade of Rs.2200-4000/- ( Revised 

Rs.8000-13500/-). 

• 11. 	. 	That with regard to paras 4.10, 4.11 & 4.12 of the 

OA the respondents beg to submit that as stated by the 

applicant, his representation dated 17-5-93 was duly consid-

ered and the reply was given to him as per Annecure-5 & 6 to 

the application. Since Accounts Cadre of DGS is not an. 
\. 

.Organised Accounts Cadre and the promotional grade- of 

Ps.2200-4000/- in the ratio of 80 20 asked for by the 

applicant was not applicable to him, as such a proposal for 

creatioi of selection grade of Rs.2200-4000/- was taken up 

with the Govt. of India which was not agreed to as per 

Annexure- -III. • 

That with Pegard to para 4.13 of the OA the re- 

spondents beg to submit that since the applicant was drawing 

pay in the pre-revised scale of Rs.2375-3500/-, he is enti-

tIed to draw pay in the revised scaleorfls.7&00-12000/- and 

not Rs.8000-13500/- w.e.f. 1-1-96. 

That with regard to paras 4.14 to 4.17 of the OA 

the respondents beg to submit that itis clarified that no. 

higher promotional post is available in the Accounts cadre 

of DGS (Secretarial.) Service to which the applicant belongs. 
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It is further imentioned that the restructuring of the post 

of Audit/Accounts Officer providing 80% promotional grade in 

the scale of Rs.2200-75-2800-EB-100-4000/ for Audit/Ac-

counts Officer in Indian Audit & Acecounts Department ( I.A. 

& A.D ) and other Organised Accounts Cadres as enunciated in 

Govt. of India, Ministry of Finance OK No. F.6(82)-IC/91 

dated 22-9-92 has not been made applicable to DGS on account 

of the reason that the Accounts Cadre of DGS (Secretarial) 

Service is not an Organised Accdunts Cadre! Service like - 

Director of Accounts, Cabinet Secretariat etc. This fact was 

affirmed by Cabinet Secretariat, Go't. of India in the 

• 	context of our proposal dated 13-5-94 (Annexure R-IV) for 

' upgradation of 80% posts of Acountant in the promotional 

scale of 'Rs.2000-32001- (Pre-evised ) on the analogy of 

similar upgradation having being approved in respect of the 

Apcounts Cadre of other organised Accounts department in 

accordance with the orders contained in Ministry of Finance 

OK No.F5(32)-E-III/85-Pt.II dated 12-8-87. ( Annexure R-V). 

In this connection a,copy of Cab,Sectt., Govt. of India U.O. 

No. A-11013/10/94-DO-1954 dated '18-10-95 along with encols-

ers is enclosed as Annexure R-VI wherein Cab. Sectt., Govt. 

of India had indicated that the following parameters are 

required to be. satisfi'ed for constituting an. Accounts cadre 

into an Organised AqeOunts service:- 

(1) Direct recruitment to the grade of LDCs and Audi-

. . 
	 tors shall be made from the open. market through 

the staff selection commission only, as is done in 

the case of I.B. The quota for direct-recruits •to 

/ 
these grades shall not be less than those pre- 

scribed for the organised accounts service under 

the Contr6ller General of Account.s (C.G.A ). 
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V 	 (2) The eligibility conditions for filling up posts 

from the promottee's quota shall also be the. same 

as prescrib"ed for the service under the CGA in- 

cluding the standard of the examination and the 
5'  

agency condu.'.t in the examination. 	 . 	 V  

(3) For promotion to the grade of Section Off,icer, the / 

V 	 eligible Auditors shall take the same examination 

which the CGA holds for his organisation for 

	

V / 
	 V 	promotion to that grade. 

• 	 (4) Every effort 5  should be made to build in expertise 

V 	
within the organisation itself and as and when 

sufficient number of eligible suitable' officers 

	

V 	
become avaiable departmentally for promotion to 

V 	the next higher posts, the deputation quota may be 

	

• 	 •• 	 completely done away with. Till such time suffi- 

V 	
cient number of suitable departmental candidates 

V 	are not available, the posts may be filled in by 

V 	 deputation. 	 - 

	

- 	 V 	 V 

	

The conditions laid down by Cab. Sectt. in the' 	
V 

	

• V 	
preceeding paras are not fulfilled as far as the DGS Ac- 

counts cadre is concerned. The staff structures of DGS Ac- 

	

'V 	 V 	counts Cadre does not match with that of other organised 

	

V 

V 

 ACCOUfltVS cadre as will be seen from the statement enclosed 	
V 

	

V 	

V 	
as Annexure R-VII and it is governed by its own recruitment 

V 

 rules namely DGS (Secretarial) Service Rules 1975. Moreover, 

the DGS being  a security organisat ion has been exempted from 

the purview of stakf selection commissidn in the matter o' 

direct recruitment. As such the main condition that direct 

recruitment to the grade of LDCs and Auditors should be done 

from open market through staff selection commission, could 

V 	 not be fulfilled. 
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Even before our proposal dated 13-5-94 ( Annexure 

R-IV) a proposal for creation of three selection grade posts 

in the scale of 'Rs.2200-4000/- for providing promotional 

avenues for Accounts.Qffjc.ers, sent to Cab. Sectt. on 19-7-

93 ( Ann.exure R-VIII) was turned down vide Cab. Sectt. U.O, 

dated 23-9-93 ( Annexure R-III) pn account of the reason 

that three posts of Sr. Acounts Officer in the pay scale of 

Rs.3000-4500/- were under consideration then in the cadre 

review of DG-S (Secretarial) Service, and also that the analo-

gy of DOP & T's OH dated 14-8-87 ( Annexure R-IX) cannot be 

made applicable in this' case. 

However, despite best effrts by the department s  

the provision of higher scale in the ratio of 80 20 on 

account of restructuring of accounts staff in Organised 

Accounts , Cadre vide Ministry of,  , Finance OH No. 

F.5(13)EIIj/86 Pt.II dated 12-6-87 and 22-9-92 could not be 

extended to the Accountants / Accounts Officers of DGS Ac-

counts Cadre. The provision of Min.of Finance OH No. F.6 

(82)/IC/91 dated 22-9-92 cannot automatically be implemented 

in respet of Accounts Officers of DGS Accounts Cadre in-

ciuding the applicant Therefore, the contention of the 

applicant that he is being 'discriminated against the matter 

of benefit of Promotional grade of .  Rs.2200-4000/- (Pre 

revised ) and us. 8000-13500/- (Revised) w.e.f. 1-1-96 is 

not tenable and is liable to he rejected.' 

14. 	That with regard to para 5 of the OA the respond- 

ents beg to submi.t that.in view of the position explained in 

reply to paras 4.4 to 4.17 above the averments made by the 

applicant are not tenable and justified and hence liable to 

be rejected. 
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That with regard to paras 6 & 7 of the OA the 

respondents beg to submit that these paras are pertaining to 

the matter of prayer aid need no coments. 

That with regard to paras 8 to 8.3 of the OA the 

respondents beg to submit that in view of the posjti.Ofl 

explained against paras 4.4. to 4.17 and 5 above, the in-

stant application is liable to be rejected. 

That with regard to aras 9 to 12 of the OA the 

resiondents beg to submit that no iepIy is called for of 

these paras. 	 --. 

V E BI F IC AT ION 

I, Shri S.P.Kaushal, Deputy Inspector General, 

SSB, North Assam Division, Tezpur do herebyverify that the 

contents stated in the written statement are true to my 

knowledge, belief and information and no materialfact has 

• • 	• 	been suppressed. 	 • 

AND I sign this verification to-day on this day 

the 21st June, 2000. 	 • 

• 	 •• 	

• 	
y. Insp.ctor GeitaI 

- 	 . 	 N. A. Division : S. S. I, 
•Tezpur. 
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crtj.on O;(J. CCt:.J.n (;i1 	tiie rank of ACCOUffl., Off.i.ccr in Uc IJ ( 5) (Secrt.a ri1 S r vice 0  

DC(S) may kindlyrefer to the.i.r UO. No. 31()/Coord/93 d Led 19, 07 0  1993 on the u1:, joct nlcntLoI(i 

2, Th :subject proposal of DG( S ) h 	been cOnsdcre 
in con5.Ii ta L.on with our Inteq ra ed Finnce. In this 
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E 	r-rt1 	F-( 	—LEE 	POES I CLUDED IN TrsE ACCDLr3TS CADE CF  
( 	 RETRrT 	i)GSECSETAPIAL)SERvicE ACCOUNTS CADRE- 

- 
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:iF.ECT:7E CF -CCDUNT.CAE:.SECTT. 	 DIRECTORATE ENERL CF EECLRIT( 

• 	 -Ei3NATIONF 	 P-Y SCALES 	PAY SCALE 	 DESIGT::r: 	PY CAL5 
REVISED) 	 CF THE POSTS 	(PRE—FEVISED, 

4) 	• 	 (5) 

ce-f Acc3untE 	 Rs.cCOO-45O)/- 	Rs.1 - 15.2/- 

C_rcror : Accc 	 R 	-SCD/- 	 7500-12000/- 	 Acccn 	1 --_c:r 	s :- 	ø i 
 

Er.Ectjr-  n Ccr 	 20. 
 - Acurti 

Rs. 1.S4O-29O/- 	R 55Oø-5OOcj/- 	 Ac-:c-un Lnt 	 P. 	-:-'•o- 	• :o--;':-'. - :A c Cc?LfltZ 

• 	 - 	 R. i4—:/— 	 .5CO—BOc)O/— 	 -=. 	 - 

R. 12-204!— 	Ps. 	 G!(— 	 ---- 
.rouD— L- • 

F:5D_459iZL'_ 	 ---- 
:-- C 



. 	. 	 \t1TK °troori 
(CflOrC1 01 	( urity 	_______ 
CQI1ft.K,Ptir c m 	I 	

I 

•.•••T. . 

 

bubJcct:.Crcat1ofl :Qf.3elcctj.GJ 	 rank.Of 
u 
  ACContS OCfjcrj Lhe GS(Sacrotarja1) Sej 

: 	 . 	. .. Cjinet 
bfthe Addl. SecrOta,/Dp1ttpr NO.PS/3(SR)/3/923157 	:J . da ted 461993 in'ccmccb1on with 'bovesihjct. . . : . '•, • 
1 	In iho D.G.$(Secrtar1ck1) 	

thcr 	23 	' I snc tones )OSt8 of 

	

a 	
counts Oficer Ie pog  t is Lo be 	j1 filjNfJ 100% by orornoLon of S,A.SV Accountant wth S year SCrvce In Lhe graIo hee Sufficient nj- of candidates are 

iiot avij1ao1e for promotion, the post 	be fjfl 	by4 : deputation r ro-cmoloyfly3rli; or retjra Gov-nt Srant.' '1hc post of A(.cour:tts ofricc) 1$ GropE$ Gazetted it-i thc py Sccll.e  or 
. 	

:•. 	 .• 	 • 	 • 	 •. • 	 ..,. 	

::.• 	 ••• 	 . 	
••.: 	 • 	 s 	 • 	 ,, 	 . 	 . 	

• I 

29 	
fl the hO1hy f ccoun Care 	is no m highor post ror proo(jo o ACCt Offc'r 	gainst 	, i.ho sanctjone posts of 23 only 7 cccunts Ofice are 1  in Position, -of-these one ACCOÜtS OfEicer hasbcenworkjflg J' in the sa.me.po3t.or oyej 20 ycar arid one, for over'll years 	, al)&3 two for., over 9 ya rs €iifortS r.bejng . 	e • to fI 1 1 . tD: 	• : . . rerna.triing VaCncje9 0  . 11 copy.•. or Seniority.  list Off!cer4js 	 of ACcÔunt_ 	S!'I 	 • 	

: aiJo enclosea 	
I 	

Ii 3 0 In t}1( Cadre rovjcw Wh.Lch 	L111 under COnJc]eratjon 
of the Govert:#4hreQ post.of Sonior hccounj:s Officer; 

. . 	. 	one each in SSXi,'AiCanci 5FF it-i the'py scale
.• . 	 V  

ha-heen prooedIXn cae, proposal is accepted by.  the 	9 Govrent three jcts of ienpr Accounts. Offflcer wfll aviIab10 for a cadre strength of 23 	 Oficer0 
40 	Departtnent,of Perqon 	and Trainlnçj intheir 	 I 
ON. Ol9/l/96/P,dated 14 Pugus;1 1987 have rovjded 
selection qrado equal to 15 otthseror uuy ppsttIn 

hoioej 	the condjtjon,L .:•, that no icmber, 	
r 

to the" se1ccjon grode Jtii h hs1 C'r1trad the fri Cent 
	' , V 

year of SCrviL onthes'1 Ji,iJy of 'ycr cicu1a Led fro the 
year follj 	

thyeai'i o exañ1intic)rl.oli the.'bad5s.f.jcheI; : 
the nuirber ws rocruited 'LlJce Groupi) Central Srvjce' 
Offiôersithe ACCQ?flts ,.Oie' ,Group'1 Oazo€ted otjntho;i 
DO(S) may also be a,llowed electjon graJO oflRl.2700_4000/..1 i 
( ns 2200-752 8OO_c.100_4000) 	1 Ua1 of 1.5% oil the posts 'of 
l'ccourits Oficer0 Tho total sanctioned strength of 
1ccount Oficcr i 23 and 15% posts work out 3. 
5 V V 	V 3 .tnc ACCOUfl 	Offjr. have no' proinojona1 'poec  
in the Organjsa10 and chcy 	eo Stagnzitc in cabo s'ome rc1jef 	no cjivcn to them0 Cabinet ccreLdrjat are, 	

, thoefore, re(1ueste] LO uccorj t.heir approval to the 	I 
sanction of ,at 1oat lthree Lel?ct1oni qrade po3ts in the 
Scale of R3.22OO*oPO/_eO22OO_?s_3eQol9lOO4OOO) 	I 

1 	I 	
I 

Joint ))irector(P) 
V 	 * 	',• V 	

TIU( HV 	
V• 	

- Cabirlat 
V 	

SecrCtariat (Shrj Amar Nath, f:Li:ector(SI) ) 	V 	
V 

GS Coord cefl OI\O \3 (4) /Coo/9 3 ItOrthO 	
00 

f 	I 	V• 	V 



19/1/ 36  PP 	 iA Y R 
MiU.LS'J.11'L 01' PEflSOIFIEL ,PW3LIC Cil.IiJAI'10ES 

• Ii1J) PE.IIIO3 

(i)ep;3rt:InontJ of Poronne1 	1.I.'ruj.njnç) 

(PP Division), 	 . 

6th Floor,Nirvachan San; ... 

Ahoka Road, 1'TWDelhi-1. 

Dotec:1 the 14th Aaust,1987o 

Subject; Rocotnnienc1ation. of the Fourth Central 
Pay Commission—Orders rearc1ing 
Selection Credo in Group tA  I Services. 

• • C C C 

PWO uridor'eined isdirotec1 o say that 

pursuant to the recominendati.on of the Fourth Pay 

C o(ImIlGrAOL roardLI 	SclecttoriGrodo .post B 'for 

Group 1 A 1  Ocntral Sorvices, the Prosidont 

pleased o, decide that in all Group 1 A Cenra1 

Serices the number of posts in the Selection 

Gre shall be equal to 15% of the senior uty 

.po4s (i.e. all duty posts ab'tho level of Senior 

Tiq scale and above in the Oaare)0 However, 

thro shall be no increase-in the. over all 

13nt11 of the Grade. An officer appointed 

to the Junior AduinistrutiVe Grade will he 

rainUcd Scctiori Grade if be sati.nfies the' 

C ODd it 1 OflS l?)0tCr3•)0d in pU):'roPhf3 	and 4 boloci . 

. • .2, 



I 1FI 	 'H r r 	

—2 

It 	bee boon noted that 	save 	in 	Low 

cusos, 	the formula 	of 15% of Senior duty posts will 

yield a figure vihich is  ).ess 	than 	the 	number 	of 

poste 	sanctioned 	in the Junior Adminiistrotivo Gade. 

Hence there will be no difficulty in implomontin 

tb 	decision. 	Flowover, 	in a Low casee 	the formula 

y3elds a figure which is slightly higher than the 
• 

nunbor of posts sanctioned 	in the Junior Adruijs- 

trabive Grade, 	It 	is made clear that 	in respect 

of 	tboao services the 	number 	of potts 	in the 

• Selection Grade will be limited to the number of 

posts 	sanctioned 	in the Junior Aduiiiiistrative Gado, 

Appo.tnt;mont 	to the Selection Grao and 	to 

posts 	carryiig pay above 	the Junior AclI'rLinist- rative 

Grade scale of pay in Group 	'A 	Central Services 

shall be macic by sloction on merit with duo regards 

to seniority. 

No member of the Service shall be eligible 

for appointment 	to the SolocL- l.on Grade until ho hoe 

entered the fourteenth year 	of service 	on the let 

July of the year calculated from the year following 

the year 	of examination on the basis 	of which 

the member vies recruited, 

0 0 • a ) • 



- 	 - 

Co 

i?.PO1niieu 	o he OJ. 0 c1or Grodo ahall 
he wodel)y a Cowuijee to be 

COi)sjte.c1 internally and 01C cases ro1j 	
Shall COfljflUC. o be sOtU t o  LIle E.O Djvjsj01 of this Deparient 

Couimit,Lec

for 	
he prior approval of the Appojnbnleflb 's 

of he Ca.binet. ThjG Provision ahafl. 
OppJ.y o such or he 

DOpiti@ji;0 a have been 

Specjfjcalj3. ernpowe'ec1 to wake 8PPOIntments

hj lv1 WiGhi n  th 0 ir Own COfflpop00 

1/ G 	
Thirj supersedes intructons 

in t his Depat.IilL 'S 
O.M. No 5/12/y9_pjIj: dated 

the319 tJuiy,'1962 	Acco1i tl ,, 
condition  

reardjt 	St3lSj01) 
o maxjriiurji of Junior Adtjj 

otrajve Groclo for wo years for protnoj 	o 
lctOi 

Grade contained herojn is.hereby reoed0 

rl 
he ordrs regarc1j,

fixajoj of pay on 

appojnient to So1ecjo Grade will be issued 

separately, 

30 	
Those orders will take effect froni 

 
9. 

In so far as persons Srviig in the 	 - 

Indiati Audit end AccounOpartmentare Concrfled, 

these orders iSsue after consu1ta -  ion withI the 
COnPtroller and Audjor General of l[)d;La. 	

1• 
(HI!DI VERSION WILL 11-OLLOV) 

(Djj:'octjO1 i'.p) 



Goveznmat 

of Ind1e/ 	rat 	
( 

7 	Cabinet5ectai,. 	
hivalay 	. 

L. 	
of Cabfet 	

rime  'daj Karya VbIag 

ew Delhi the d-117 

In exercise of the powere confeired by the prov0 to xtic1e 309 of the C
onsituiion end0f all other posers enabling hii, in this behalf9 hereby akes the the President following rules rgulejg the 
	 of 	crujtment to 	 H 

Cla 	I Class II, a 	
method 

n Cl  Genera 	 ps 	in the Directorate l of Secuity (5eèretarjai Ser 	namely:.. 

SHOR T 

These rules may be called Directorate Cenei o 
Iules 9  1975. 

These rules ehall Come Into force at once 
2 

In these rules, unless the context otherwise requi
re:  

() 	 O ApPointud  dey' onearls the date on which these rules comeinto force ; 

GContrulljng autho11t2  
of Cabinet Affairs 	mar the Secretaryt.flepartment 

, Cabinet Secretariat 

post' imeans any post in the Directorate Genel 
of SCLJIj, as specified in Schedule..!; 

	 . 
'Servicej ea5 the Directorate G?eal of (Secretarial) Sevice, 	 . 	 cL pty;H  •.. 

. .cNSTITUTIONOrTE 5ERVIC 
AJD DUTIES OF ITS MEBERSI 

'(1) 	
There shall be consituted 
Directorate 	 t 	k service o be nownes 

enerej of 5euty(5ecretarjat) Service, 
(2)Me mbcxs of 

 the aervice shall be required to work in 
eny0f the Units under tht Directorate General of SBcurity, 

(1 ) 	 The Secre arjai Srrvicanhefl co 
cadres, Onajot  of four edlyz... 	

/ 	 S  U) 
Secretarial Cadre 	

. \J . 

Stenograp 	Cadr3, and  
(iv) 	Acou,t5 Cadre0 

Contd2/ 	 . 



(iv) 
Accounts 

(Minieterie].) 

Accountant 

Junior Accountt 

Group'C ID 

( PonGazetted) 

6 ro up C 
( on -Gazetted) 

— 

The deeignatiuncip clajij0 	and celej 
 pOy of th posts Ircluciedn 	 1: 

	

• 	 rerred to in 5ub-Ru1 	0 ), 	hal1 b os -thori 	f' I in th 	 t table belo 	nmely 	
- 	e 

	

57; 	 jESGjQp 	 LLJflcATxoN 	___ 

'eo 	c— 	
0&0 	O• **S•_e___a I I (2) 	

(3) 	 (4) 

ci) 

	

1 	A2jst3nt Director 
(Adn) 

(ii) 

2 3 Section Officer 

3 X Assistan-t 

	

4 	(Jpper Divis00 Clerk 	Group'C' 
( £0n-Gazetted) 

f5 * 
Lower 01v15j00 Clerk' - Group'iC' 

( hon - Gazetted) 

(i ii) IL!Q 	PHLR CADRE 
6 * Stenographer 

(Private Secretary) 	Group'13'(Gazetted) 

7' ' Stenographer 
( Senior P.A.) 

3 P 
Stenographer Gr-JJ 

9 5tonogrer Gr-jJI 

R6, 1200...3I 560-E. 
4 0.-204o/.... 

I 
4I5 

o2375-75....3200..E' 
1 00-3500/_ 

Re, I 64060-2600.[. 
75-2900/- 

Re,l 40 40-1 600-50. 
23 00-E-6o2 600 

Revised vide Cbjro Secrtarj 	Notification 
dated 4.3,90, 

o 

Group '.8' (Gazetted) 

Group 'B' 
( Non - Gazetted) 

Group 'c' 
( ron-Gezetted) 

C 

LJjL C A D RE 

Group 'B' (Gazetted) 

Group '13' 
(Non-Gazett e d) 

• 125-4500/_ 

3500/- 

75-2900/- 

Hs.12QO. 0-I 56O-L 
40-204D/ 

fs.950-2.i 1 50-E13- 
25-1 500/- 

. 2 000-6023 00-EB. 
75-32 00-1 DO 
3500/- 

As. 2000-60-2300EB 
75-3200-1 Oo 
3500/- 

Rs.1 
15 -29 0O/ 

II 
11  

12 



(3) 	In relt1on to.epch grade of th 	erv1c In a'y of' th2 carcs nforcsld, th:rc h]] b 	 grit 	it in respect of nil the 	1ts of th Drectort Cziir -.) of DcUrIty. 

5, 	iSDSTB:c, 

(1) 	Th authorsc prt a'-ô tporarv str.gt of the vriou5 gra2s 	the srv1e c th 	ppont 	d'.y shall be as spuefi 	in chou1e-.1. 

(2) 	Th Gove 	shl1, st into rv1 s of over:, to 
yca', re-oXTin th: strgth 	c  Cr.noritler, of a -. grdc  P.n ,2 nai,.) such altoraticris thrc1n as it nay 3: fit 

Trovj.c5c.ç3 that 
th ga'-,aral tov.rs 
an cOrpositior of  

6 	 T1Thjc 

roir.g in tMs 
cC Govera-nt to 
a: grac: at any 

sub-rule sh-fl afft 
alter the stth 
tire, 

All parscs ioling, as (xi the n5tc'Inte tay, ay 
o' the categories of posts speclfie In rule 4, ht-r in a peran- -)t or t.orary or officiatl:ig caracity or 	. bais 	beL be o]Jgibl for appo1nb.ent to the 

servace at the injtil ccrstjtutj on thereof. 

The contro.1inç authority shU contitutt, a 
Scr;nr •Ci ttac 1r1 resract of each grade for aiuging the su tablj.t'. of p'e- 	whD, be5ri 'eligible. t b .00jnte to tha srvc urer 	b-,i-u1p (1), Vera in ariv g;a: 	cia.cT!y bfore th. Initi al ci - t ttcr. of of the car, for t)•:r.a - ?rt epo1n c-it therein 	ev:•:-v co-ir:Itt 0 0 so constjtt -i sal1 subs t to such g ara or 
spei1 instructj- 5  s tb c.trolng authority r.y give 
erv after fol1otng such procrIuro as the corittee 
deel fit, prepare lists of 	rEs c1sierec3 Suit-tbl2 for such appointt In each gre vi th the 11-00 S of such personE -  arranged In the order of sç1or1tv based on the dto Cr 
Ccritlnuous appontt in the grade In ihich they ac to be absorbed or in !fl equivlt grarle 

Provided thit if the cc* -itrolllng authority (100 it nceesary so to do, the sa'ne 	rzDittee m ay be cistitut.cd to fWnctian In relaticn toto or riorc grados. 

• An ifltiat1on shcill be ent to every porsc 
c c s I do red suit able for app olnth ent tr. -a p , 

I 

rmanent -ha si - • - to a post In any grade givIng bin an opportnity toexurc 
within thIrty days of the receipt of intimation 
vIllIngne to be so appotht 	a permanent bisIr and opticn xeo e.xoreIed shall De. 1nal. 	- 	• 

- 	 • 	•. 	

ContdOf. 

- 	• 	 •• 



(4) 	P 
4) 	piit 

sent orty 
bpOiflt. CC 

- oittnn1ng rnyvJng ctatne' in 	blS 

(2) t (4), every person ho1'ing, s 	the appoint' 
pe .ancnt post In nny 	e of th catgc'rics specii.2 in 

1-1c' 4 in th: SSB SFF, 	d 10 sh11, . thut prenic: 

to his bcin crs
,

re for 	pcint:ent t' p. pernx 	pOst 

in th higher gr-t'e or to his ctin: 	suchhlr 
gr.e in an officitng or tc-prarY craity, bbr 
in his respective substintve gr.e agrs th3 peT:Cnt 

posts ava1lb10 as cri .tha appç'inte 13 

Th Screening yittoz? may r. rnen for, or 
a;pointrrit in a ic'2r gr' 	any p2rSm who is serng .'. a 

tigher grc 1rrosrctVe o whether h: 1: - 	-ut'ti :v 5t 

or a direct r_--crit a-i evry apointnt 
r'ncn'tiCn ShSfl be 	tb't piC:- to his co.tinUi 

to serve in th: M1er ra': 

Perscns hol.ing pozsts, as cr. th2 apOiflt 

in any ge of th service, who ar. n 	foin Su1t - 12 
for ternannt at'ein.ent tYer 'ft'-ris (2) tol(6, r'' 

ba ccrt.r.uo' in ppsts in the si -. • - a: of th sr7c in 
a toorary or officiating ca-.a:.ty as 	cas- 	a: b. 

- 	 - 

rs..rr iho are 11ling to be appntc* on 
s ohall be o appointei in the order of 

Agallist p rrcent pstS avjjj-A bj c, as m the 

nay. 

- 

7. SI0R1TY oFT:jQ5. - p'1:JD J.T T ?Ip'JaILL 
CO:ST1TdT1O. 

Soniority of persns a':poz:t: in each gra'.. at tb 
in1tai co.;stittc of the sr: shall b in the 	'er 

j which thv 	sLo -. 	in t.: rc! 2vnt list jr --re 
accorancC 	th th2 ;roviisiorS of rule € 

e 

S-bect to the 1 n itil Co trt1t1O1 ol th vrio'iS 
gr2s In the SCTVIC 	:vry - ost re:.a..nifl 	il.e 	in 

every voncy th-tt r..y arise th:reftr sh1l b fi lle 
in accOr'ance 'ith the nrovisiczis 	 1!.  

by appotnthit on prooticii, !e1taticr/trnSeT, To-

eiiployient alter retirenent or direct r2CrUitTOt 05 

the case ray te 

For a perio not exceciTlg three yea's fro thz? 'ate 't  
of caonence'ant of these rules, 	tithstfl"iiflC the 	- 

limits Sp ec ifi. e6 in column 7 of Schaule H, tho 
ccitrolling authority nay, if it consi'ers it necessarY 

- so to do g  excoe the perctag3 	 for ui11rkg 'Up 

of vactricics by dputattCX 	lecrease tbe percentage 
prescribe for filling -up 	.anciCs.yprriOtlC n.  
-1iree-t rocruIfrent or rc.cnploytt. afterL 	t r.et1"flt,T. 
as It tiy cleem fit. 

( 
— 

(41 m,n1lnh2an-c, (r - L .'ntej flfl fl.ra.vco.ccia.nnonw -, c,uw1(rrv,  ...... - fl.(?: ..*vçr1fl,.L(MI flflDC'(t, 

/ 



E 
RCBATiON 	 - 

Every officeron ap o1ntmnt to the eice eltJ- er by direct recrultnent Or y prorrtjon 	- in Jun1or S021e sh11 be on probetion ,  for perloj or to years 0  
I- - 

•Providej that the Controflirir -  Authority my 
j exten the perio of probation in accore 

with the irseruct1ene jssuejtv the Guvrnt 
from time to tir 0  

rovld 	furtr tat any de1en for extr.s10 ofa FrCbstlon perio s -.all b t 1 :era or.insriiy • 	within eight wc-eks after the e:p!ry of te previous probati 	V peri,o an COnicte • 	in writing i7 - editeiy after ta:ir.g the 	i- 
,deci.ion to the concerned officer together vlth the resor.s for s: doir' 0  

On COe.1- Of th' perio of probation c any 
extensior. tnreof, offices ha1'L if Ccniered fit ftr rer.L3nen l  at'oir4tr;, be rete1r -  ir. 
their art.cirtte cn regIa: te.si 	be tnfi cor.flr 	in due co'.;rse 	te 	1b1e t-btar-t1ve vacancic, e. th 	CC t.e:.. t. 

cf - rcr cr any exe - zln th.ere6f e 	ce be, the 
Go.ver..ery i of the c:iron th 	en 'ffioe: I riot fit fcr te -':. anet 	tnt the ove - er.t y isharce or re -:ert th officer to the -p:st he1' by hrrior to hs 2 	intn t In the service,. 	- tnc crj- ',- he 

(&) 	Durin t ,)= pelo of çrcbatI, oranv ev.tes1en 
th€ref, cit 	v 5e e:ire by the 

	

to unerc-o such corse of trair. 	8 lntçtj 	an to ps ex: 	tic'n an ( Inc i1r 	exjnt5or in Hir-.i) as the 
Governew'-it oy der fit, a a contio-. tc 
StiEf:tcr\' com7et5r.-  cf the prob2tion. 

() 
 

A5 rerd cther r.ttr 	ln -  to pr0jr; 9  
the ce:bers of the service shall be governed 
: the insturctjo- isu 	by the Governnt 

in this reran fro: tjie to time. 

( R.),Gangar 
) - - 	. 	Deputy Secretary to the Govt 0  of India. 

Arien - e3 vide Cab,Sectt flOtlfjctio 	- 	 - 
o.A-12316/20/85..l dated 27,1.89 	 - 

: 

II 
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9. POBTION :  
U 0 	l 	AI)/c 

I 
• 	I- 	cc 	

4 
F.f- 

1"'Vel-Y diroc t. rocjj t n;)1)in tc 	to • 	ro of th SOrvi Cc Shall I ni t.i ally be •Th0J.1) t1 	) 	atjo 	thu pen ol of proba t.i on being three ye 	f a 	 ren th ' ;e of np oin tn on t  

Eory p c]  'sCn pri 
, 
Ajotej to a hi{hor grade shall he 

) 	
i (1 nia1 for a pen 01. of two years. 

The periol of probation or trial 3 , 2fcr 	to in sUb_rules (1) aol (2) may, if the Control1i 	authoni t: 1OiS fit, be ext:irloj or curt.ai.l 	:n a particular Case bet such CxtOflsjon/curt bent ThiI not oxceerl One ycare 

10. 	
CE :G TAGE  

with 	efliority in a ptjculai grade shl1 be rcckOn 
refereicp to th date of ap6intnent to the,'ot in ril 	 by direct recruitm. ,Mt or by oe:otion. 

±LEJTIvm.sTlor 

The controlling authoni;y may ISSUC executive 
instructjoi5 not inconsistent with those rules to proe for a-li matters for whIch provision is flccossprr or 	

for the Durpose of giving effoct to those .rules 0  

12 	RSItXJjy MATTns. 

In regard to flatters not SpGifica11y covered by 
thog rules tr by orders issued by the Governrnt th 
rnerhers of th service thai] be goverrji by gn'3ral 
rules, regultj5 and orders applich10 to purcis 
bolging to th corrospdjng Central Civil OvicC. 

13.. 

Where the Govornn-nt Is of the ofllnjon;hat it 
is flocessary or ee4jont so to do, it my by order, 
for re.asOns to be recorded in writing, rciç -any of 
the provisions of ths rules with reset tc nfly 
class Or category of persons or posts. 
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There any doubt arises as o the interp- 
tation of thcse rules, it shall be referred to 
the GoVct of India, in the Cabinet Secretariat 
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(Dopartoon t of Cabinot ;fI'irs) whose 	ccisI n 

thorei 	bl b 	final. 

( 	 F.T,R. 	Colaso 	) 
u 	 Tornneflt Dopty Secretary to tho G 

Of Inrda, 

No. /SE115/70. 	 New Delhi, the 

A copy is 	forwarer1 to 

 Shri p.S.Baturi, Director-SSB, Now Delhi. 

 Shri 	T.M , 	 hrannim, 	
D rGctor 	

Dcl. 

3) Maj .Genl. HK,Bhardwa, I.G.-SFF, Now Doi. 

 Lt.CoL 	D,C.Sahgal, 	Ins'ector d.rra3fl , S, 
Now Delhi 

 Shri. ThK.Patir, Dircctor(R), 	Cabinet 
Secrot;:riat, Now Delhi 

 ShrI R.K.G,BaU, 	Internal FinancIal A0,viser, 
Cabinet Secretait, New Delhi0 

 •Sri P€B,KuJJarni, 	Assistflt DirctOr(C00) 
Now Doihi. 

C 	F0T.R 	Co:go ) 

icls 	3cheuleJj 	Deputy Secretary to the GeornriCnt 
of Inaia0 

YK/ 
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